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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No. 289 OF 2024

IN THE MATTER OF:
ABHISHEK SHUKLA ...APPLICANT
VERSUS
SANGRAM SINGH ..RESPONDENT
NDOH: 02.08.2024
INDEX
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1. | Copy of the letter addressed by the 1-39
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compliance report of consolidated CTO

and authorisation for June, 2024.
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Date:
From,
Shri Sangram Singh S/o Shri Jaiwant Singh
R/o- Vill- Pahara, Tehsil-
Mahoba, District- Mahoba, U.P.
To,
The Member Secretary
Uttar Pradesh Pollution Control Board (U.P.P.C.B.)
Vibhuti Khand, Gomti Nagar,
Lucknow-226010
Uttar Pradesh.

Subject: Compliance report of Consolidated Consent to Operate and
Authorisation hereinafter referred to as the CCA (Consolidated Consent &
authorization) (Fresh) under Section-25 of the Water (Prevention & Control of
Pollution) Act, 1974 and under Section-21 of the Air (Prevention & Control of
Pollution) Act, 1981 1ssued vide letter No.-
170041/UPPCB/Banda(UPPCBRO)/CTO/both/  BANDA/2022 Date: 16/12/2022.

Respected Sir,

Kindly refer to the above mention subject I am hereby submitting the
compliance report of the issued CTO for the project Building Stone (Khanda,
Gitti Boulders), in Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil-
Naraini, District- Banda, U.P. (Leased Area : 2.02 ha.).

Copy To- Regional Office, UPPCB, Banda
Yours Faithfully,

(Sangram Singh)
Authorized Signatory
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POINT WISE COMPLIANCE TO CONDITIONS OF CONSENT TO

OPERATE

16/12/2022._Date- 16/12/2022

ISSUED BY UPPCB, Lucknow, UP, VIDE LETTER NO.
170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022

Date:

Consent to Operate for Mining Building Stone (Khanda, Gitti Boulders), in
Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District-
Banda, U.P. (Leased Area : 2.02 ha.)
Lessee- Smt. Jasmeet Kaur Malhotra W/o Shri Rasmeet Singh Malhotra

S.No.

General Conditions

Compliance Status

1.

The applicant shall get analysed the
samples of effluent/emission/hazardous
wastes at least once in a three month from
the laboratory recognized by the MoEF and

shall report to the UPPCB.

Not applicable

Neither hazardous chemical is being used
and stored at the mine site nor generate
any hazardous waste except the diesel
which is required to run the machineries

which are engaged in mining.

The applicant shall however, not without
the prior consent of the Board bring into
use any new or altered outlet for the
discharge of effluent or gases emission or

sewage waste from the unit.

Agreed.

Treated waste water and domestic waste
water shall be disposed jointly at one
disposal point. The applicant shall provide
discharge measurement equipment at final

disposal point.

There is no generation of domestic waste
water as there is no housing facility is
provided at the site. Mobile toilet facility
is provide at the site to prevent any type

of littering at the mine site.

The applicant shall strictly comply with

conditions of this CCA and submit
compliance report of stipulated conditions
within 30 days of receipt of this CCA. If, at

any point of time, it is found that the

Agreed.

Compliance Report, June.- 2024| CTO
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industry is not complying with stipulated
conditions or any further
direction/instruction issued by the Board,
legal action shall be initiated against the

applicant.

The applicant shall maintain good house
keeping. All valves/pipes/sewer/drains etc.

must be leak-proof.

All the equipment are being maintained
in good condition and all the vehicles
engaged in the transportation is PUC
certified.

The industry shall provide uninterrupted
entry to the STPs/ETPs inlet and outlet
points, Air Pollution Control equipment
and stack for smooth sampling/monitoring

of efficiency of pollution control measures.

As earlier said that there is no STP/ETP
is required because this is an open cast
mine with no housing facility at the mine
site. Although the site is demarcated and
all the necessary measures are being
taken care to reduce the pollutants at the

source.

The industry shall provide Inspection Book
at the time of inspection to the Board's

officials.

Agreed.

Whenever due to any accident or other
unforeseen act or event, such emission
occurs or is apprehended to occur in excess
of standards laid down, such information
shall be reported to the Board's offices
and all other concerned offices. In case of
failure of pollution control equipment, the
production process connected to it shall be

stopped with immediate effect.

Agreed.

All the mining activity is being done
under the supervision of Mines Manager
and blasting is carried out by trained
blasters as per the rules of DGMS. Safety
awareness programe is also being
conducted. Still in case of any accident or
other unforeseen act or event, the

information will be given to Board and

the other concerned departments.

Compliance Report, June.- 2024| CTO
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The industry shall operate in a manner so
that all emissions be emitted through

designated chimney/stack only.

There is no beneficiation facility is being
installed at the mine site. Only Mining of
Building Stone (Khanda, Gitti &
Boulder) is being carried out and the
mined-out material is directly transported

to the crusher for the further making of

gitty.

10.

In case of any damage to the agriculture
productivity, human habitation etc. by the
operation of industry, it shall be imperative
to stop production in the industry with
immediate effect and such information shall
be reported to Board's offices. The industry
shall be liable to pay compensation also in
such cases as decided by the Competent

Authority.

Agreed.

The proposed mining area is of 2.02 ha.
Over the rocky and barren land and the
mine is of very low scale so that no
damage to the agriculture productivity is
anticipated. No housing is made within
site or nearby as all the workers are being
deployed from nearby villages. Only a
rest shelter with pure drinking water
facilities have been provide near mine

site. Mobile toilets haven provided.

11.

The applicant shall apply before the 60
days of expiry of CCA or any change in
types/

capacity/manufacturing  process/capacity

production production

enhancement etc. or any change in effluent

discharge point or emission point.

Agreed.

The CCA (Consolidated Consent &
authorization) (Fresh) under Section-25
of the Water (Prevention & Control of
Pollution)

Act, 1974 and under Section-21 of the
Air (Prevention & Control of Pollution)
Act, 1981 has been issued vide letter No.-
170041/UPPCB/Banda(UPPCBRO)/CTO
/both/  BANDA/2022 Date: 16/12/2022

granted for the period from 16/12/2022

Compliance Report, June.- 2024| CTO
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to 31/12/2026.

12.

The Board reserves the right to

revoke/add/modify any stipulated condition
issued along with CCA, as may be

necessary.

Agreed.

S.No. | Specific Conditions Compliance Status

1. | This consent is valid for production of | Agreed and mining is being carried out
Building Stone (Khanda, Gitti & Boulder)- | for the stipulated quantity as per mining
20200 Cu Meter/Year by opencast and semi | plan and the environmental clearance. Per
mechanized mining in 2.02 hectare leased | year production is 20200 cubic meter per
area at Gata No.- 1876, Khand No.- 01, | annum.

Village- Girwan, Tehsil- Naraini, District-

Banda. The copy of CCA (Consolidated Consent
& authorization) (Fresh) is attached as
Annexure-1.

2. | Mining unit shall comply with the | The area got the environmental clearance
conditions of Environmental Clearance | earlier from SEIAA (Attached as
issued by State Level Environment Impact | Annexure-II). Agreed and followed.
Assessment Authority (SEIAA) vide letter
no. 239/Parya/SEIAA/5518-4782/2019,

Date of Issue EC - 11/08/2020 and submit
its compliance report to UPPCB .

3. | If the lease agreement expires prior to 31- | The Mining lease area has been granted
12-2024, then the validity of this CTO shall | and executed for the period of ten years.
stand expired simultaneously with the | Lease deed of the said area is executed
expiry of mining lease. for ten years 09.11.2020 to

08.11.2030. Attached as Annexure-
ML
4. | Mining shall be done as per EC issued by | Agreed

Compliance Report, June.- 2024| CTO
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SEIAA and directions given by Mining

Department/District Administration

Unit shall develop and maintain green belt
as per the conditions of Environmental

Clearance.

Plantation is being carried out along the
haulage road and the areas available and
suitable for plantation.

It’s a rocky terrain and not suitable for
the plantation purposes but still the
plantation is been carried out on buffer
area and further the plantation has been
carried out at the crusher site and along
the haulage road.

Further plantation will be carried out at
the areas provide by the village
panchayat.

Photograph of plantation is attached as

Annexure-1V.

Unit shall not withdrawal ground water for
any industrial activity without obtaining

necessary permission from CGWA.

There is no ground water withdrawal unit

is proposed at the mine site, All the water

demand is being met by private water
tankers. Hence no permission from
CGWA is required.

The domestic effluent shall be treated

through septic tank/soak pit or provide

mobile toilet facility. Industry shall

maintain ZLD.

The mobile toilet facility made available
at the site for the day time workers. No
housing facility is being provided at the
mine site, So no other domestic effluent

generation is anticipated.

Unit  shall make water sprinkling

arrangement through Tankers for dust
suppression at different sources of dust

emission during mining, transportation,

Regular water sprinkling at the haulage
road is being done suppress the emitted
dust during mining, transportation,

loading and unloading of Building Stone

Compliance Report, June.- 2024| CTO
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loading and unloading of Building Stone
(Khanda, Gitti & Boulder).

(Khanda, Gitti & Boulder). Photograph

of sprinkling is attached as Annexure-1V.

Unit should operate and maintain installed
water sprinkler system effectively and
continuously to achieve the standards

prescribed under E(P) Rules, 1986.

Agreed and being complied. Photograph

of sprinkling is attached as Annexure-1V.

10.

Unit shall submit Ambient air monitoring
reports of NABL accredited laboratory on

quarterly basis to the Board.

We are committed to submit the Ambient
air monitoring report of the mine site

from the NABL accredited laboratory.

11.

All trucks, tractors used in transportation
of Building Stone (Khanda, Gitti &
Boulder) shall be covered by canvas sheet

to prevent dust emission.

Agreed and mining is being carried out as
per mining plan which has been made
according to the Rule(s) 34 of U.P. Minor
Mineral Concession Rule 1963. All the
trucks and tractors are being transported

by covering the tarpaulin sheet.

12.

Water will be sprayed after loading activity
(if Building Stone (Khanda, Gitti &
Boulder) collected could be dry condition).

Being Complied.

13.

The dust suppression measures like water
spraying will be done on the haul roads

and working areas

Periodical water sprinkling is being done
to suppress the dust over the haul road
and working area to minimize dust at

source.

14.

Industry should comply with the provisions

of Hazardous and  Other  waste

(Management & Trans boundary

Movement) Rules 2016

No hazardous waste is produced during
the mining activity. Apart from this blue
& green colour dustbins are provided at
the site for any pollutant for their
the

collection and transported to

Compliance Report, June.- 2024| CTO
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municipal corporation collection points

for their final disposal.

15.| Solid waste should be disposed in such | Blue & green colour dustbins are
manner, so that no water, air and soil | provided at the site for any pollutant for
pollution takes place. their collection and transported to the
municipal corporation collection points
for their final disposal.
16. | Industry shall abide by directions given by | Agreed and being complied.
Hon'ble Court, MoEF&CC, Central
Pollution Control Board and UPPCB for
protection and safe guard of environment
from time to time.
17.| Consent fees if revised, shall be payable by | Agreed and being complied.
industry from the date of its applicability.
18.| Industry shall comply with the relevant | Agreed and being complied.
provisions of Environmental Laws.
19.| If closure order is issued by CPCB or | Agreed.

UPPCB against the unit, then CTO issued
earlier will remain suspended during the
closure period and after ensuring the
compliance and after revocation of closure
order, the CTO will automatically be

effective  with  additional  conditions

mentioned in the closure revocation order.

Compliance Report, June.- 2024| CTO
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‘-’;“?;é Uttar Pradesh Pollution Control Board

“’:;erm Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
170041/UPPCB/Banda(UPPCBRO)/CTO/both/ BANDA/2022 Date: 16/12/2022
To,
M/s
SHRI SANGRAM SINGH
GATA No. 1876, KHAND No. 01, AREA 2.02 Hac. Vill. GIRWA, Teh. Application Id-
NARAINI, BANDA, 210129 18645455

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI SANGRAM SINGH located at GATA No. 1876, KHAND No. 01,
AREA 2.02 Hac. Vill. GIRWA, Teh. NARAINI, BANDA, 210129. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA SHRI SANGRAM SINGH granted for the period from 16/12/2022 to 31/12/2026 and valid
for manufacturing of following products.

S Product Quantity Unit

No

1 Granite 20200 Cubic Meters/Year
Khanda/Gitti/Boulder

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.0 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Granite
Khanda/Gitt
i/Boulder.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Granite Khanda/Gitti/Boulder - 20200 Cu Meter/Year by opencast
and semi mechanized mining in 2.02 hectare leased area at GATA No. 1876, KHAND No. 01, AREA 2.02
Hac. Vill. GIRWA, Teh. NARAINI, BANDA.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC reference no. 239/Parya/SEIAA/5518-
4782/2019, Dated— 11.08.2020 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Granite Khanda/Gitti/Boulder.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Granite Khanda/Gitti/Boulder shall be covered by canvas
sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Granite Khanda/Gitti/Boulder collected could be dry
condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

Order' RAJ EN DRA Digitally signed by RAJENDRA
SINGH
S I NG H Dg;?;éoﬂj 2.16 19:29:42
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on
quarterly basis. Digitally signed by RAJENDRA

RAJENDRA SINGH sineH

Date: 2022.12.16 19:30:00 +05'30"

Chief Environmental Officer (circle-2)
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‘State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone - 91-522-2300 341, Fax: 91-522-2300 543

E-mail : doeuplko@yahoo.com
Webisite : www.seisaup, com

To,
Shri Sangram Singh,
5/ o Shri laiwant Singh,
Rfo Village- Pahara, Tehsil- Mahoba,
District- Mahoba, U.P.
Ref. m_zﬁuﬂ.mmfsaﬂussm-ﬂmmm Date: [/ August, 2020

Sub: Environmental Clearance for Proposed Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand No.-
01, Village-Girwan, Tehsil-Naraini, District-Banda, U.P. [Lease area-2.02 ha.}.
Dear Sir,

Please refer to your applicationfletter dated 26-04-201%, 28-05-2019, 14-02-2020, 08-06-2020, 19-06-2020,
addressed to the Secretary, SEALC, Directorste of Enwvironment, U.F., Lucknow on the subject as above. The State Level
Expert Appraisal Committee considered the matter in its meetings held on dated 26-08-2020 and SEIAA meeting
14/07{2020.

A presentation was made by the project proponent along with their consultant M/s PARAMARSH (Servicing
Environment and Development). The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1. The environmental dearance is sought for Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand

Mo.-01, village-Girwan, Tehsid-Naraini, District-Banda, U.P. (Lease area-2.02 ha ).

2. The terms of reference in the matter were issued by SEIAA, ULP. vide letter no. 197/Parya/SEAL/4782/2015,

dated: 31" July, 2019,

3. The public hearing was organized on 20/11/2019 and final EIA report submitted on 14/02/2020.

4, Salient features of the project as submitted by the project proponent:
1. Onine proposal No. SIASUP/MINSI4979/2019
2. Fila No allotted by SEIAA UP 4782
3. Name of Proponent Shri Sangram Singh 5/o Shri Jaiwant Singh
4, Full correspondence address of proponent and R/o- Vill- Pahara, Tehsil- Mahoba,
mobile no. District— Mahoba, U.P.
5. Mame of Project Granite (Khanda, Gitti & Boulder) Mining Project
6. Project location {Plot/ Khasra /Gata No) Gata No.- 1876 Khand No.- 01
7. Name of Viliage Girwarn
‘B, Tehsil Maraini
5. District Banda
10. Name of Minor Mineral Granite (Khanda, Gitti & Boulder)
11 Sanclioned Lease Area {in Ha.) 2.02 ha.
12. Mineable Area [in Ha.) 2.02 ha.
12 Zero level mAL » ot Applicable
14 Max. & Min mrl within lease area 162.0 mRL- 138.0 mRL
15.Piilar Conrdinates{Verified by DMO) 257 18' 28.85°N 10 25~ 18' 32.55"N
80" 23’ 03. ﬂ?“E o 20" 23" 12417
16.Toral GEﬂI-ng_h:&l Reserves 1?,91,.'.']?1 m =
17.Total Mineable Reserves 7,056,009 m°
18.Total Proposed Production {in five year) 1,01,000 m
19.Proposd Production for 5 years
) /-"'_""-\\ Year Production
ff . e 20,200 m-
i - 20,200 m’ N
é( s VI <1 20,200 m"
Tk e 20,200 m"




20.5anctioned Period of Mine lease 10 Years

21.Production of mine/day §7.33m"

22.Method of Mining Opencast Semi-Mechanized

23.MNo.of working days 300 days

24 Working hours/day & Hours/Day

25.M0.0f workers 3z

26.No.0f vehicle movement [day (]

27.Type of Land Govt. land Non- Agricultural =]

28.Ultimate Depth of Mining 12 Meter

29.Nearest metalled road from site 0.6 kmn

30. Water Requirement PURPOSE REQUIREMENT KL
Drinking 0.33
Suppression of dust 3.60
Piantation . S|
Others{ if any) e I
Total 4.89 |

31. Name of OO Accredited Consultant with OC1 No and
period of validity.

s Faramarsh {Senicing Environment and
Development)., Lucknow, U.P.
QCI/NABET/EIAf1B21/RADIZ0

Validity- May 01, 2021

32, Any litigation pending against the project or land in
any court

Mo

332, Detalls of 500 m Cluster Map & certificate
Verified by Mining Dfficer

DMO, Banda vide Letter No. 4321/Khanij-3¢, Banda,
Dated 02™ April, 2019

34. Details of Lease Area in approved DER

Page No.- 25, 5.No.- 6

35. Proposed CER cost 1.30 Lakh . = =
36. Proposed EMP cost 12.24 Lakh

37, Length and breadth of Haul Road. Length- 0.6 Km, Width-morethan60m
38 No. of Trees to be Planted 240

5. The mining would be restricted to unsaturatad zone only abeve the phreatic water tzbie and wil oot intersect

the ground water table at any point of time.

6. This project does not atiract any of the general conditions applicable on mining projects specified i E1A

Motification 14/03/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone

such as habitat of any wild fauna.

B. Thereisno litigation pending in-any court regarding this project.

9. Theproject proposal falls under category—1{a) of EIA Notification, 2006 (as amended).

Bazed on the recommendations of the State Level Expert Appraisal Committee [meeting held on 25-06-2020 en
the ahove said project, the State Level Environment Impact Assessment Authority (meetings held on dated 12-07-2020
has decided to grant the Environmental Clearance to the title project for coltection of 20,200 m*,hnear is proposed lease
area 2.02 ha subject to effective implementation of the following General Conditions and specific conditions:

General Conditions:

1. This environmental dearance is subject to alfotment of mining lease in favour of project proponent by District

Adminisiration/Mining Department.

2 Forest dearance shall be taken by the proponent as necessary under law.

Any addition of the mining area, change of Khasra numbers, enhancemyent of capaoily. change in mining
technology, modernization and scope of working shall again required prior enviroomental dearance as per EiA

Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the

3.
notification, 2006,
4, Mo change in the calendar plan including excavation, guantum of mineral and waste shal be made.
5.
Environmenltal Clearance ghven by SEIAA will stand cancelled.
G.

Four ambient air guality monitoring  stations shall be established in the core zone as well as in the buffer zon2
for RSPM. SPM, 50,5, NO, monitoring. Location of the stations should be decided based an the meteorological
data, topographical features and environmentafly.and Ecolnglmﬂv sensitive targets and frequency of manitoring
should be undertaken in consultation with the State Pﬂllutlog Cintrol Board. The monitored data for criteria
pollutants shall be regularly up loaded on the :ém g ?d alzo displayed at website.

5
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E.C. for Granite [khanda, Gitti & Boulder] Mine at Gata no.-1876, Khand Mo.-01, Village-Ginwan, Tehsil-Maraini, District-Banda

10.

il

12,

13.

14,
15.

17.

19:

20,

21.

22.

23,

24,

U.P. [lease area-2.02 ha ).

Data on ambient air quality (RPM, SPM, 50,, NQ,) should be regularly submitted to the Regional office, MoEF,
Gol, Lucknowand the State Pollution Controel Board [ Central Poliution Control Board once.in six months.
Ambient air:quality at the boundary of the mine premises shall confirm to the norms prescribed in MoEF
notification no. GSR/BIG(E] dr. 16.11.05.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying arrangement an
haul roads, loading and unloading and at transfer points shall be provided and property maintained.

teasures shall be taken for conirol of noise levels below 85 dBA in the work environment. Workers
engaged in operations of HEMM, etc. shall be provided with ear plugs [ muffs and health records of the workers
shall be miaintained.

industrial waste water {workshop and waste water from the mine) should be properly collected, treated so as to
conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as
amended from time to tUme. Ol and grease trap shall be installed before discharge of workshop effluents.
Personnel working in areas chall be provided with protective respiratory dewvices like mack and they shall
also be imparted adeguate training and information on safety and health aspects.

Special measures shall be adopted to prevent the nearby setilements from the impacts of mining
activities.

The transportation of the materials shall be limited to.day hours time only.

Provision shall be made for the housing the labourers within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care, créche stc. The
housing may be in the form of temparary structures to'be removed after the completion of the praject.

A ceparate Environmental Management Cell with suitable qualified personnel shall be set-up under the control
of 3 Senior Executive, who will report directly to the Head of the Organization.

The Project Propenent shall inform to the Regional Office, MoEF, Gol, Lucknow and State Pollution Control
Board regarding date of finandal dosures and final approval of the project by the concerned authorities and the

-date of start of land development work.

The funds earmarked for environmental protection measiures shall be! k-ept in separate account and shall not
be diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, Lucknow and State
Pollution Control Board

The Regional Office; MoEF, Gol, Lucknow and-State Pollution: Control Board shall monitor ‘compliance of the
stipulated conditions. A complete set a documents including Environment Impact Assessment Report,
Environmental Management Plan, Public hearing and other documents information should be gw&r‘l to Regional
Office of the' MokEF, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the HE@& of the Local
Bodies; Panchayat and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, m-eafwruch shall
be im the vernacular language of the {or.aﬁt',r concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a copy of the dearance letter s
available with the State Level Environment Impact Assessment Authority (SEIAA],

The Project Proponent has to submit half yearly compliance report of the stipulated prior erwironmental
clearance” terms and- conditions in hard and soft copy to the SEIAAULP. on Ist June and 1st Decernber of
each calendar year.

The SEIAA may aiter/modify the above conditions or stipulate any further mncﬁt-m in the interest of
envirenment protection.

Concealing factual data or submission of falseffabricated data and failure to comply with any of the conditions
mentioned 2bove may result in withdrawal of this clearance and attract action under the provisions of
Enviropment (Protection] Act, 1986

1.

2,

3

Directions/suggestions given during public hearing and commitment made by the project propanent should be
strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State Goverrmeant as per
law under the provisions of Forest (conservation) Act, 1980 before the startof work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to 3 condition
which s fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction where creation of new weils for
ground water extraction is not allowed, require nent of fresh water shall be met from alternale water sources
other than ground w:atEr or legalflyvalnd sourgeT

Page 3 of6
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o

11,

12,

13
14.
15.

16:

i7.

9.

21

22,

23.

24,

25

6.

L

28,

This environmental clearance shall be subject to valid lease in favour of project proponent for the proposed
mining proposals. In case, the project proponent does not have a valid lease, this environmental dearance shall
automatically become null and void.

The Environmental dearanca will be co-terminus with the mining lease period.

Explosive cannol be stored-on the site.

A comprehensive EIA including mining areas within 15 K.M. 1o assess impact of the mining activity on the
surrgunding area shall be undertaken and report submitted to this Authority within one year.

Mo two pits shall be simultaneously worked Le. before the first is exhausted and reclamation work completed, no
rnineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and
plantation works in the exhausted pit shall be completed so as to ensure that reclamation, forest cover and
vegetation are visible during the first year of mining operations in the next pit.  This process will follow til the
last pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore bearing area is
worked for expanzion.

Adeguate buffer zone shall be maintained between two consecutive mineral bearing deposits.

Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

Green belt development shall be carried out considering CPCB guidelines including selection of plant species and
in consultation with the local DFO [/ Agriculture Department. Herbs and shrubs shall aiso form a part of
afforestation programme besides tree plantation. The company shall involve local people for plantation
programme. Details of year wise afforestation programme including rehabilitation of mined out anea shall be
submitted to the Regionat Office, MoEF&CC, Gol, Lucknow every year.

Blastvibrations - study - shall--be - conducted -and - 2-ohservation-report-submitted to- the- Regional - office;
MoE&CC, Gol, Lucknow and UPPCE within six months. The report shall also include measures for prevention of
blasting associated impact on nearby houses and agricaltural fialds.

Controlied blasting technigues with sequential blasting shall he adopted. The hlasting shall be carried out in the
day time only.

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the mining
site.

Maintenance of willage roads used for transportation of minerals are to be done by the company
regularly 8t its own expensos. The roads shall be black topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Statis of implementation shall be submitted to -the Regional Office, MoERECC, Gol, Lucknow and UP
Pollution Contral Board within six months and thereafter every year from the next consequent year.

Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion shall be carried outl with geo textile matting or other suitable material, and thick
plantations af native trees and shrubs shall be carried out at the dump slopes. Dumps shall be protected by
retaining walls. '

Trenches [ garland drains shall be comstructed at foot of dumps and coco filters installed at -regufar
intervals to arrest silt from being carried to water bodies. Adequate number of Check Dams and Gully Plugs
shall be constructed across seasonal/perennial naflahs, if any flowing through the ML area and silts arrested. De-
silting at regufar intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste
dump and sump capacity shall be designed keoping 50% zafety margin over and above peak sudden rainfall
{based on 50 years data) and maximum discharge in the area adjoining the mine site. Sump capacity shall alse
provide adequate rstention period to allow proper settfing of silt material. Sedimentation pits shall be
constructed at the corners of the garland drains and de- silted at regular-intervals.

Ground and surface water, if any in and near the core zone [within 5.0 km of the lease) shall be regulardy
monitored for contamination and depletion due to mining activity and records maintained. The monitoring
data shall be submittéd to the Regional Office,  MoEF, Gol, Lucknow and U.P. Pollution Control Board
regularty, Further, monitaring points shall be located between the mine and drainage in the direction of flow of
ground water shall be set up and records maintained.

Fugitive dust generation shall be controfled. Fugitive dust emission shall be regularty monitored at locations of
nearpst human habitation (incdluding schools and other public amenities located nearest to sources of dust
generation as applicable) and records submitied to the Regionsl Office, MoEFRCC, Gol, lucknow and U.P.
Pollution Control Board regularky.

Baseline data for ambient air quality chall be generated and maintained and RSPM level in ambient air in the
nearby human habitation {villages) shall also be monitored. along  with other parameters.

Corperate Envirenmental Responsibility (CER) shallibe by the project proponent and the detalls:of the various
heads of expenditure 1o be submitted ac per the guid&ﬁﬁ%;é_ﬁ_rguided in the recent CER notification Mo, 23-
B5/2017-1A.11 dated 01/05/2018. Work t? l;? Ww_ﬁh ?lﬁﬁallaﬁun of five hand pumps for drinking water,

i
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solar light in villages of streets, construction of two numbers of toilels at the primary school with name displayed
and address and details of beneficiary and gram pradhan along with phone number, photographs should be
submitted to Directorate as well a5 to the District magistrate / Chief Development officers.

29, Transportation of minerals shall be dene by covering the trucks with tarpaulin er other suitable mechanism so
that no spillage of mineral/dust takes place.

Occupational health and safety measures for the warkers including identification of work refated health hazards,
training on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be carried out.
Periodic manitoring for exposure to respirable mineral dust on the workers shall be conducted and records
maintained including heaith records of the workers. Awareness programme for workers on impact of mining on
their health and precautionary measures like use of personal equipments etc. shall be carried out pericdically.
Review of impact of various health measures shall be conducted followed by follow up action wherever required.

31. The project proponent will ensure for providing employment to local people as per requirement, necessary
protection measures around the mine pit and waste dumg and garland drain around the mine pit and waste
dump.

32. Top soil [ solid waste shall be stacked properly with proper slope and adequate safeguards and shall be utilized
far backfilling (wherever applicable] for reclamation and rehabilitation of mined out area. Top soil shall be
separately stacked for utilization later for reclamation and shall not be stacked along with over burden.

33.  Over burden [08) shall be stacked at earmarked dump site{s) only and shall not be kept active for long period.

The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 10-m and |

overall slope of the dump shall not exceed 35%. The OB dump shall be backfilled. The OB dumps shall he
scientifically vegetated with suitable native species to prevent erasion and surface run off.

34 Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self sustaining.
Compliance status shall be submitted to the Regional Office, Ministry of Environment & Forests, Gol,
Lucknow and U.P. Pollution Control Board on six monthly basis.

Siope of the mining bench and ultimate pit imit shall be a5 per the mining scheme approved byiindian Bureau of
Mines.

Permission for abstraction of ground water shall be taken from Central Ground Water Board: Regular monitoring
of ground and surface water sources for level and quality shall be carried out by establishing a network of
existing wells and constructing new piezometers during the mining operation. The monitoring - shall be
carried gut four times.in @ year i.e. pre-monsooen (Apri-May), mensoon {August), post-monsoon {November) and
winter {January) and the data thus collected shall be regularly sent to MoEFRCC, Central Ground Water
Authority and Regional Director, Central Ground Water Board.

37. The waste water from the mine shafll be treated 1o conform to the prescribed. standards before
discharging :n o the natural stream.  The discharged water from the Tailing Darm, if any “shall be regularly
monitored and report submitied “to: the Regional Office, Ministry of Environment & Forests, Gol, Lucknow,
Central Pollution Control Board and the State Pollution Control Board.

38. Hydro geological study of the area shall be reviewed by the project proponsnt annually. In case adverse
effect on ground water quality and quantity is chsenved mining shall ‘be stopped and resumed only after
mitigating steps to contain any adverse impact on ground water is implemented.

39. Vehicuiar emissions shall be Kept under control and regularly monitored. Vehicles used for transporiation of
minerals and others shail have valid permissions a3 prescribed under Central Motor Vehicle Rules, 1989
and’ its amendments. The vehides transporting minerals shall be covered with a tarpaulin or other suitabie
enclasures so that no dust particles / fine matters escape during the course of transportation. Mo overloading of
minerals for transportation shall be committed. The trucks transporting minerals shall not pass through wild life
sanctuary, if any in the study area.

40,  Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any.

41.  Afinal mine closure plan, along with detalls of Corpus Fund, shail bie submitied 1o the Regional office, Ministry of
Environment: & Forests, Gol, Lucknow and LLP, Pollution Control Board 5 years in advance of final mine closure
for approwval.

42, Project Proponent shall explore the possibility of using solar energy where ever possibie.

43. Commitment towards CER has to be followed stricthy.

44.  Regular health check-up record of the mine workers has to be maintained at site in a proper register. It should be
made available for inspection whenever asked.

45. Project Proponent has to strictly follow the direction/guidelines issusd by MoEFSCC, CPCB and other Govt.
Agencies from time to time.

46.  The blasting will be done anly after getting Hi-e

DELTES n:m from the Mining Department.

T Ry not a- part of any no-development zone as
AFE 1 his Rermission shall automatically deem to be cancelled.

Alsa, in the event of an',r di.spuie on uwnershn‘ﬂ]:‘and uso n-ft i od site, this clearance shall automatically deem

to be cancelled. >
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water [Prevention &

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Environment [Protection) Act,
1986 and the Public Lighidity insurance Act, 1991 along-with their amendments and rules made there under and also
any other orders passed by the Hon'ble Courts of Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the conditions
specified In the Environmental Clearance within 03 months of issuance of this dearance: The SEIAA/MCEF reserves the
right to revoke the epvironmental clearance, if conditions stipulated are not implemented to the satisfaction of
SElAA/MoEF. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

Thils is to request you to take further necessary action in matter as per provisions of Gazette Notification No.

5.0 1S33{E) dated 14/0%/200¢, as amended and send regular compliance reports o the Wprescﬁh&d in the
aforesaid notification. »“f’ﬁ.ﬁ’ . g,
{Ashish Thwari)
Member Secretary, SEIAA
Ref-Nocan e fParyafSEIAA{5518-4782/2019 Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, L.P. Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt of India, Indira
Paryavaran Bhawan, lor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Afiganj, Lucknow,
4. The Member Secretary, U.P. Pollution Centrol Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.
District Magistrate, Banda, U.P.
Director, Department of Geology & Mining, U.2. Lucknow.
7. Copyfor Web Master/Guard file.

™ o

{Ashish Trwari)
Member Secretary, SEIAA
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Annexure- IV




Girwan, Uttar Pradesh, India

Unnamed Road, Girwan, Uttar Pradesh 210001, India
Lat 25.310214°

Long 80.382572°

19/07/24 05:31 PM GMT +05:30
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MALPUR RING ROAD POLICE CHAWKI NEW HAIDERGANJ DUBAGGA

343

KAVITA NURSERY

Contact No: 9794060762
GSTIN/UIN : 09AIRPL7794F2ZE

39

TAX INVOICE

Details of Receiver | Billed to :

Invoice Details

Name : Sangram Singh

Invoice No : 10151

Address : Pahra, Kabrai, Mahoba, Mahoba, GSTIN:
09GEUPS8088L1ZY

Invoice Date : 19/07/2024

Phone

State : Uttar Pradesh | State Code : 09

SNo. Item Name HSN Qty Rate Total Amount
1 |UK Lipis 6*6 Poly Bag 1700/10.00 17000.00
Tax Invoice Amount in Words Total Amount : 17000.00
Seventeen Thousand Rupees zero Paise Only Discount : 0.00% Rs.0
Freight : 0.00
Final Amount : 17000.00
Paid Amount : 0.00
Bank Details :
Bank Account Number : 50200076621741
Bank Branch IFSC : HDFC0000078 GST Payable on Reverse Charge | 0.00

Terms and Condition :

. Certified that the particulars given above are true and Correct

For KAVITA NURSERY
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Date:
From,
Shri Sangram Singh S/o Shri Jaiwant Singh
R/o- Vill- Pahara, Tehsil-
Mahoba, District- Mahoba, U.P.
To,
Member Secretary,

Uttar Pradesh Pollution Control Board (U.P.P.C.B.),
Lucknow, U.P.

Compliance Report: Period June 2024.

Subject: Submission of Six Monthly compliance report (June 2024) for the project
Building Stone (Khanda, Gitti Boulders), in Gata No.- 1876, Khand
No.- 01, Village- Girwan, Tehsil- Naraini, District- Banda, U.P.
(Leased Area : 2.02 ha.). The conditions mentioned in the
Environmental Clearance Letter EC Ref. No. -
239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020
Respected Sir,

Kindly refer to the Environmental Clearance Letter EC Ref. No. —
239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020 against which
as per the MoEF&CC guidelines, I am submitting here the detailed Six Monthly
compliance report for the project Building Stone (Khanda, Gitti Boulders), in
Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District-
Banda, U.P. supported by the relevant documents.

Yours Faithfully,

(Sangram Singh)

Authorized Signatory

C.C. to-

1. Regional Office, Uttar Pradesh Pollution Control Board, Banda, U.P.
2. The Joint Director, MoEF&CC, Lucknow, U.P.

3. Director, Directorate of Environment, Lucknow, U.P.

40
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POINT WISE COMPLIANCE TO CONDITIONS OF ENVIRONMENT
CLEARANCE ISSUED BY SEIAA, UP, MoEF&CC Proposal no-
SIA/UP/MIN/50705/2019, File No. — 5518-4782/2019, EC Ref. No. -
239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020

Environment Clearance for Mining of Building Stone (Khanda, Gitti, Boulders) at
Gata No. - 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District- Banda,
U.P., (Leased Area- 2.02 ha.), Shri Sangram Singh S/o Shri Jaiwant Singh

S.No. | General Conditions Compliance Status

1. This environmental | The environmental clearance has been
clearance 1is subject to

allotment of mining lease sought for  Applicant, Shri Sangram

in  favour of  project |Singh S/o Shri Jaiwant Singhhas been
proponent by District| |
Administration/ Mining | given the consent for an area of 2.02 Ha.

Department. for extraction of 20200 m?/ year Building

Stone (Khanda, Gitti, Boulders), in Araji
No. — 1876, Khand No.- 01, Village-
Girwan, Tehsil- Naraini, District- Banda
vide letter no. 3909/khanij-30,Banda,
dated 23rd February 2019 for a period of
Ten Years deed was executed from
09.11.2020 to 08.11.2030. Attached as

Annexure-II.

2. Forest clearance shall be | As per the law of mining, any area will
taken by the proponent as

necessary under law. be given for mining lease will get prior

forest clearance even before the
publication for bidding. The Lol has been
awarded vide letter no. 3909/khanij-
30,Banda, dated 23rd February 2019,
deed was executed from 09.11.2020 to
08.11.2030 and has already granted the

necessary clearances.

3. Any change in mining | There has not been done any product mix
area, Khasra numbers,
entailing capacity

Compliance Report | June 2024
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addition with change 1in
process and or mining
technology, modernization
and scope of working
shall again required
prior environmental
clearance as per ETA
Notification, 2006.

in form of Khasra number or area.
Application made for extraction of 20200
cubic meter per annum as per deed &

approved mining plan.

No change 1in the calendar

There will be no change in calendar plan

plan , including and excavation permission as per the

excavation, quantum of

mineral and waste shall |1ssued EC letter from SEIAA, U.P. EC

be made. Ref. No. — 239/Parya/SEIAA/5518-
4782/2019, Date of Issue EC -
11/08/2020 (Attached as Annexure-I)

Mining shall be carried | Mining is being done as per the approved

out as per the approved

mining plan. In case of
any violation of mining
plan. The environmental
clearance given by SEIAA
will stand cancelled.

mining plan & No violation of mining

plan is envisaged.

For ambient air quality-
monitoring stations shall
be established in the
core zone as well as
buffer zone for RSPM,
SPM, S02 & NOx
monitoring. Location of
the stations should be
decided based on the
meteorological data,
topographical features
and environmentally and
ecologically sensitive
targets and frequency of
monitoring should be
undertaken in
consultation with the
State Pollution Control
Board. The monitored data
for criteria pollutants
shall be regularly
uploaded on the company’s
website and also
displayed at website.

For ambient air quality-monitoring the
stations has been selected on the basis of
Wind-rose to establish the wind-ward

side and lee-ward side at the mine site.

Compliance Report | June 2024
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7. Data on ambient air | Agreed. The ambient  air quality-
ualit RSPM, SPM, S02 & .. . .

Z?TO x) S};I OSJ 1d be regularly monitoring station was established at the
submitted to the Regional | core zone.
office, MoEF, GoI, ) ) )
Lucknow  and the State | Apart from this Noise & Ground water is
Pollution COHtJ_”Ol also get monitored.
Board/Central Pollution
Control Board once 1iIn six
months.

8. Ambient air quality at | The data of Ambient air quality is under
the boundary of the mine h bed Limi
premises shall confirm to the prescribed limit.
the norms prescribed 1in
MoEF notification no.

GSR/826 (E) dated
16.11.2009.

9. Fugitive dust emissions | Regular water sprinkling is being carried
from all the sources he fugitive dust for thi
shall be controlled | out to suppress the fugitive dust for this
regularly. Water spraying |purpose sprinkler tanker have been
arrangement on haul roads
loading and unloading and |deployed. The photographs of water
trans'fer points shall be sprinkling is attached as Annexure-IV.
provided and properly
maintained.

10. Measures shall be taken |The noise level kept maintain below
tor control of n01s'e 85dBA as the controlled blasting adopted
levels below 85 dBA 1in
fhe work environment . |under the guidance of trained blaster. A
Workers engaged in | separate register is kept & maintain at the
operations of HEMM, etc. ) i« The DGMS <sion h
shall be provided with mine site. e permission has
ear plugs/muffs and | been obtained from DGMS, Varanasi
health records of the vide letter No.- NO:
workers shall be ) )
maintained. 303005|NZ|Varanasi Region

Perm|2022[236538 dated-  19/04/2022
attached as Annexure-V1.

11. Industrial waste water | The proposed mine is of Building Stone

(workshop and waste water
from the mine) should be
properly collected,

(Khanda, Gitti, Boulders) which does not

any beneficiation work or involve any

Compliance Report | June 2024
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treated so as to conform

discharge of and waste fluid in any form.

to the standards A . .
, part from this separate bins are
prescribed under GSR 422
(E) dated 19th May, 1993 |provided at the site for any pollutant for
and 31st December, 1993 | their segregation up to final disposal.
or as amended from time
to time. O0Oil and grease
trap shall be 1installed
before discharge of
workshop effluents.

12. Personnel working in | Every person deployed in the mine
areas shall be provided . . .
with protective are being provided with personnel
respiratory device 1like | helmet, safety boots ear plugs &
mask a‘nd they shall also| j,s mask. The photographs of the
be imparted adequate
training and information workers wearing personal
on  safety and  health| ,.gtective equipment is attached as
aspects.

Annexure- IV,

13. Special Measures shall be | Although, there is no settlement nearby
adopted to protect the|g, mining area but , regular sprinkling
nearby settlements from
the impacts of mining|©f Wwater on mine roads, The
activities. photographs of water sprinkling is

attached as Annexure-1V. Controlled &
muffle blasting to avoid fly rock is being
practiced. = The DGMS permission has
been obtained from DGMS, Varanasi
vide letter No.- NO:
303005|NZ|Varanasi Region
Perm|2022[236538 dated-  19/04/2022
attached as Annexure-VI.

14. The transportation of the | Agreed. The Transportation of material is

material shall be limited
to day hours time only.

being done only in day time.
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15. Provision shall be made |No housing facility will be provided
for the 'hog31ng Fhe within site or nearby as all the workers
labourers within the site
with all necessary | are being deployed from nearby villages.
infrastructure and | Only a rest shelter with pure drinking
facilities such as fuel . i

. . water facilities have been provide near
for cooking, mobile
toilets, safe drinking | mine site. There 1is no female
water, medical health employment hence, no créche facility.
care, creche etc. The
housing may be in the Two mobile toilets have been provided.
form of temporary
structures to be removed
after the completion of
the project.

16. A separate Environmental | Environmental Management Cell is
Management Cell with d to ook h ) 1
suitable qualified constructed to look up the environmenta
personnel shall be set-up | ijssues under the supervision of lessee.
under the control of
Senior Executive. Who
will report directly to
the Head of the
Organization.

17. The Project Proponent | As the area got the environmental
sha l 1 inform to Regional clearance from SEIAA. The proponent
Office, MoEF, GoI,

Lucknow and State | informed the DGM, Lucknow, Regional
Pollution Control Board| office of MOEF, UPPCB and the district
regarding date of . ) )
. . administration for this.
financial closures and
final approval of the
project by the Concerned
authorities and the date
of start of land
development work
18. The funds earmarked for | Complied

environmental protection
measures should be kept
in separate account and
should not be diverted
for other purpose. Year
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wise expenditure should
be reported to the
Integrated Regional
Office, MoEF&CC, GoI,
Lucknow & State Pollution
Control Board

19.

The Integrated Regional
Office, MoEF&CC, GolI,
Lucknow and State
Pollution Control Board
shall monitor compliance
with the stipulated
conditions. A complete
set of documents
including Environment
Impact Assessment Report,
Environmental Management
Plan, Public hearing, and
other documents
information should be
given to the Integrated
Regional Office, MoEF&CC,
GoI, Lucknow and State
Pollution Control Board.

Already submitted in all the concerned

departments.

20.

A copy of environmental
clearance shall be
submitted by the project
proponent to the Heads of
the Local Bodies,
Panchayat and Municipal
Bodies as applicable 1in
the matter.

Already submitted in all the concerned

departments.

21.

The Project Proponent
shall advertise at least
in two local newspapers
widely circulated, one of
which shall be 1in the
vernacular language of
the locality concerned,
within 7 days of the
issue of the <clearance
letter informing that the
project has been accorded
environmental clearance
and a copy of the
clearance letter is
available with the State

Complied
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Level Environment
Assessment
(SEIAA) .

Impact
Authority

22.

The Project Proponent has
to submit a regular half-
yearly compliance report
of the stipulated prior
environmental clearance
terms and conditions in
hard and soft copy to the
SEIAA, U.P. on 1st June
and 1st December of each
calendar year.

The EC certificate has been issued on
dated 11.08.2020 by SEIAA and all the
stipulated conditions are being complied.
The compliance report will be submitted

on every six monthly basis.

23.

The SETAA may
alter/modify the above
conditions or sStipulate
any further condition 1in
the interest of
environmental protection

Agreed

24.

Concealing factual data
or submission of
false/fabricated data and
failure to comply with
any of the conditions
mentioned above may
result 1in withdrawal of
this clearance and
attract action under the
provisions of Environment
(Protection) Act, 1986.

Agreed

Specific Conditions

1.

Directions/Suggestions
given during the public
hearing and commitment
made by the project
proponent should be
strictly complied.

All the Directions/suggestions given
during public hearing has already been
addressed in the minute as well as
incorporated in the EIA report. We are
totally committed for the fulfilment of
Directions/suggestions

given  during

public hearing.
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The project proponent
shall obtain forest
clearance and permission
of Central and State
Government as per the
provisions of Forest
(conservation) Act, 1980
and submit before the
start of work.

As per the law of mining, any area will
be given for mining lease will get prior
forest clearance even Dbefore the
publication for bidding. The Lol has been
vide letter no. 3909/khanij-

30,Banda, dated 23rd February 2019 and

awarded
has already granted the necessary
clearances.

The consent to operate has already been

obtained from the State Pollution Control

Board vide letter No.-
170041/UPPCB/Banda (UPPCBRO)
/CTO /both/ BANDA/2022 Date:

16/12/2022 granted for the period from
16/12/2022 to 31/12/2026. Copy of CTO

is attached as Annexure- V

The mining lease holders
shall, after ceasing
mining operations,
undertake re-grassing the
mining area and any other
area which may have been
disturbed due to their
mining activities and
restore the land to a
condition which 1is fit
for growth of fodder,
flora fauna etc.

Agree and will be complied.

If the proposed project
is situated 1in notified
area of ground water
extraction, where
creation of new wells for

ground water extraction
is not allowed,
requirement of fresh
water shall be met from
alternate water sources
other than ground water

The mine lease area is waste land (rocky
terrain) with some bushes only. The
existing land form is hilly barren terrain
there is no such notified area. All the
water requirement will be meet out with
the water tankers supplied from the local

supplier.
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or legally valid source.

At the time of operation,
the project proponent
will comply with all the
guidelines 1issued by the
Government of India/State
Govt./District
Administration related to
Covid-19.

First aid facility will be always available
at the site along with the hand sanitizer,
Thermal Scanner & Face Mask. Thermal
Record Register will also be maintained
as of the from

COVID-19 pandemic. All the further

safety precautions

guidelines issued by the Government of
India/State Govt./District Administration

related to Covid-19 will be strictly

followed.
This environmental | Agreed.
clearance does not create
or verify any claim of
the applicant on the
proposed site/activity.
This environmental | Agreed
clearance shall be ; ) ) )
subjected to valid lease Applicant, Shri Sangram Singh S/o Shri
in  favour  of  project | Jaiwant Singhhas been given the consent
proponent for the
proposed mining | for an area of 2.02 Ha. for extraction of
proposals. In case, the|s0)00mY year Building Stone (Khanda,
project proponent does
not have a valid lease, |Gitti, Boulders), in Araji No. - 3009,
Ejlqézrance env1ronm§22§§ Village- Girwan, Tehsil- Naraini,
automatically become null | District- Banda vide letter no.
and void.

3909/khanij-30,Banda, dated 23rd

February 2019 for a period of Ten Years.
The mine execution deed is Attached as

Annexure-II.

The Environmental | Agreed
clearance will be co-
terminus with the mining
lease period.

Explosive cannot be | Agreed

stored on the site.
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10.

A comprehensive EIA
including mining areas
within 15 K.M. to assess
the impact of the mining
activity on the
surrounding area shall be
undertaken and a report
submitted to this
Authority within one
year.

Agreed

11.

No two pits shall be
simultaneously worked
i.e. before the first 1is
exhausted and reclamation
work completed, no
mineral bearing area
shall be worked.

Mining is been carrying out according to

the approved mining plan.

12.

After exhausting the
first mine pit and before
starting mining
operations in the next
pit, reclamation and
plantation works 1in the
exhausted pit shall be
completed so as to ensure
that reclamation, forest
cover and vegetation are
visible during the first
year of mining operations
in the next pit. This
process will follow till
the last pit is
exhausted. Adeqguate
rehabilitation of mined
pit shall be completed
before any new ore
bearing area 1s worked
for expansion.

It’s a rocky terrain and not suitable for
the plantation purposes but still the
plantation is been carried out on buffer
area and further the plantation has been
carried out at the crusher site and along
the haulage road. The photographs of

plantation is attached as Annexure-III.

13.

Adeqguate buffer zone
shall be maintained
between two consecutive
mineral-bearing Deposits.

Buffer zone of 7.5mt. has been marked as
non-mining area and has been left out

surrounding the area before start of mine.

14.

water on
control
ensured by

Sprinkling of
haul roads to
dust will be

Regular water sprinkling is being carried

out to suppress the fugitive dust for this
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the project proponent.

purpose a tanker of 1000 liter have been
deployed. The photographs of water

sprinkling is attached as Annexure-IV.

15. Green belt development | It’s a rocky terrain and not suitable for
shall be carried out ) )
considering cpcp | the plantation purposes but still the
guidelines including the | plantation is been carried out on buffer
selection of plant
species and ;i n | area and further the plantation has been
consultation Wl?h the carried out at the crusher site and along
local DFO / Agriculture
Department. the haulage road.
Herbs and shrubs shall . . .
also form a part of the Further plantation will be carried out at
afforestation programme | the areas provide by the village
besides tree plantation.
The company shall involve panchayat with the consultation of DFO
local  people 1n the | with the help of local people. The
plantation programme.
Details of year-wise | photographs of plantation is attached as
afforestation programme
including rehabilitation Annexure-[I1.
of mined-out area shall
be submitted to the
Integrated Regional
Office, MoEF&CC, GoI,
Lucknow every year.

16. Blast vibrations study | Muffle Blasting of very low intensity is

shall be conducted and an

observation report
submitted to the
Integrated Regional
Office, MoEF&CC, GoI,
Lucknow and UPPCB within
six months. The report
shall also include
measures for the
prevention of blasting
associated impact on
nearby houses and

agricultural fields.

being carried out at periodically basis.

Detailed  blasting  technique  and

preventive measures are given in
approved mining plan, and they are being
followed. The DGMS permission has
been obtained from DGMS, Varanasi
vide letter No.- NO:
303005|NZ|Varanasi

Perm|2022[236538  dated-

Region
19/04/2022

attached as Annexure-VI.
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17. Controlled blasting | Muffle Blasting of very low intensity is
techniques with ) ) . )
sequential blasting shall being carried out at periodically basis.
be adopted. The blasting | Blasting material is being obtained by
shall be carried out 1in ) )
the daytime only. Contracted blasting magazine seller.

Blasting is being carried out by the
trained and certified blaster. The DGMS
permission has been obtained from
DGMS, Varanasi vide letter No.- NO:
303005|NZ|Varanasi Region
Perm|2022[236538 dated-  19/04/2022
attached as Annexure-VI.

18. Appropriate arrangement | Agreed
for shelter and drinking
water for the mining
workers has to be ensured
at the mining site.

19. Maintenance of village | Agreed
roads used for
transportation of
minerals 1s to be done by
the company regularly at
its own expenses. The
roads shall be black
topped.

20. Rain water harvesting | The excavated pit will be converted into
shall be undertaken to h ) h d of mi
recharge the ground water the water reservoir at the end of mine
source. life. This will help in recharging ground

water table by acting as a water
harvesting structure to augment the water
availability for irrigation and plantation.

21. Status of implementation | Agreed

shall be submitted to the
Integrated Regional
Office, MoEFs&CC, GolI,
Lucknow and UP Pollution
Control Board within six
months and thereafter
every year from the next
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consequent year.

22. Measures for prevention | Area is free from top soil so no any
and control of soil ) . . )
erosion and management of dumping area is required. The area is
silt shall be undertaken. | barren rocky terrain so the plantation is
Protection of dumps
against erosion shall be |being done at haulage route and near the
cart 1ed' out , WLt | orusher plant. The photographs of
geotextile matting or
other suitable material, |plantation is attached as Annexure-IIL.
and thick plantations of
native trees and shrubs
shall be carried out at
the dump slopes. Dumps
shall be protected by
retaining walls.

23. Trenches/garland drains | The mining area is free from any water
shall be constructed at . . .
foot of dumps and coco body in core or buffer zone. The mining
filters installed at | will not intersect the ground water and
regular intervals to
arrest silt from being |hence will not affect or alter the ground
carried to water bodies. | yerin any way. There is not any loose
An adequate number of
Check Dams and Gully | surface which will run-off with the rain.
Plugs shall be
constructed across
seasonal/perennial
nallahs 1if any flowing
through the ML area and
silts arrested. De
silting at regular
intervals shall be
carried out.

24. Garland drain of | The mining area is free from any water
Zigéigié?te and 122§ié body in core or buffer zone. The mining

shall be constructed for
both mine pit and waste
dump and sump capacity
shall be designed keeping
50% safety margin over
and above peak sudden
rainfall (based on 50
years data) and maximum
discharge in the area
adjoining the mine site.
Sump capacity shall also

will not intersect the ground water and
hence will not affect or alter the ground
water in any way. There is not any loose

surface which will run-off with the rain.
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provide an adequate
retention period to

allow proper settling of
silt material.
Sedimentation pits shall
be constructed at the
corners of the garland
drains and de silted at
regular intervals.

25. Ground and surface water, | Not Anticipated.

if any 1in and near the .. .
core zone (within 5.0 km The mining area is free from any water
of the lease) shall be|body in core or buffer zone. The mining
regularly monitored for
contamination and | will not intersect the ground water and
depletion dué O mMINING|pance will not affect or alter the ground
activity and records
maintained. The | water in any way.
monitoring data shall be
submitted to the
Integrated Regional
Office, MoEF&CC, GoI,
Lucknow and U.P.
Pollution Control Board
regularly. Further,
monitoring points shall
be located between the
mine, and drainage 1in the
direction of flow of
groundwater shall be set
up and records
maintained.

26. Fugitive dust generation |The main source of fugitive dust
shall be controlled. ) } .
Fugitive dust emission | generation s the transportation of
shall be regularly | material. Periodic water sprinkling will

monitored at locations of
nearest human habitation
(including schools and
other public amenities
located nearest to
sources of dust
generation as applicable)
and records submitted to
the Integrated Regional

Office, MoEF&CC, GoI,
Lucknow and U.P.
Pollution Control Board

be done over the unmetalled roads to
suppress the dust at its source. Further
muffle blasting technique will be used
with delay detonators to minimize the fly
rock and dust generation. The

photographs of water sprinkling is

attached as Annexure-1V.
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regularly.

27. Baseline data for ambient | Agreed.
air quality shall be
generated and maintained
and RSPM level in ambient
ailr 1in the nearby human
habitation (villages)
shall also be monitored
along with other
parameters.

28. Corporate Environmental | Agreed.

Responsibility (CER)
shall be by the project
proponent and the details
of the various heads of
expenditure are to be
submitted as per the
guidelines provided in
the recent CER
notification No. 22~
65/2017-TA.IIT dated
01/05/2018. Work to be
executed with the
installation of five hand
pumps for drinking water,
solar 1light in wvillages
of streets, construction
of two numbers of toilets
at the primary school
with name displayed and
address and details of
the beneficiary and gram
Pradhan along with phone
number, photographs
should be submitted to
Directorate as well as to
the District Magistrate /
Chief Development
officers.

29. Transportation of | The mined out material has being
minerals shall be done by ) )
covering the trucks with transported by tarpaulin covered tippers.
tarpaulin or other | The Haul road will keep motarable by the
suitable mechanisms fe )
that no spillage of | project proponent.
mineral/dust takes place.

30. Occupational health and|Every six month Periodical medical

safety measures for the
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workers including
identification of work
related health hazards,
training on malaria
eradication, HIV, and
health effects on
exposure to mineral dust,
etc. shall be carried
out. Periodic monitoring
for exposure to
respirable mineral dust
on the workers shall be
conducted and records
maintained including the
health records of the
workers. Awareness
programmes for workers on
the impact of mining on
their health and
precautionary measures
like the use of personal
protective equipment etc.
shall be carried out
periodically. A review of
the impact of various
health measures shall be
conducted followed by
follow-up action wherever
required.

examination of all workers by
experienced medical professional shall
be ensured.

Every person deployed in the mine are
being provided with personnel helmet,
safety boots ear plugs & dust mask. First
aid facility will be always available at the
site along with the hand sanitizer,
Thermal Scanner & Face Mask. Thermal
Record Register will also be maintained

as of the

COVID-19 pandemic. The photographs

safety precautions from

of workers working with PPE Kkits is

attached as Annexure-1V.

31. The project proponent | Local villagers are given priority in
will ensure for employing
local people as per employment.
requirement, necessary
protection measures
around the mine pit and
waste dump, and garland
drain around the mine pit
and waste dump.
32. Topsoil / solid  waste | Not Applicable

shall be stacked properly

with proper slope and
adequate safeguards and
shall be utilized for
backfilling (wherever
applicable) for
reclamation and

rehabilitation of the
mined-out area. Topsoil

There is no overburden hence the there is

no need of separate stack.
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shall be separately
stacked for utilization
later for reclamation and
shall not be stacked
along with overburden.

33. Overburden (OB) shall be | NotApplicable
stacked at the earmarked
dump site(s) only and
shall not be kept active
for long period. The
maximum height of the
dump shall not exceed 20
m, each stage shall
preferably be of a
maximum of 10 m and the
overall slope of the dump
shall not exceed 350. The
OB dump shall be
backfilled. The OB dumps
shall be scientifically
vegetated with suitable
native species to prevent
erosion and surface
runoff.

34. Monitoring and management | Complied
of rehabilitated areas
shall continue until the
vegetation becomes self-
sustaining. Compliance
status shall be submitted
to the Regional Office,

Ministry of Environment &
Forests, GolI, Lucknow,
and U.P. Pollution
Control Board on a Six-
monthly

basis.

35. Slope of the mining bench | No working mining bench is more than
2ZgIIUIi;Tat§S piiﬂfllgéz 6d)mﬂcwmaﬂsbpeofdlﬂwlmndws
mining scheme approved by | will be kept 45° according the approved
the Indian Bureau of
Mines. mining plan.

36. Permission for the | Not Applicable
abstraction of . )
groundwater shall be No ground water abstraction is required

taken from Central Ground
Water Board. Regular

for the project. Only sprinkling water is
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monitoring of ground and
surface water sources for
level and quality shall
be carried out by
establishing a network of
existing wells and
constructing new
plezometers during the
mining operation. The
monitoring shall be
carried out four times 1in
a year 1.e., premonsoon
(AprilMay), monsoon
(August), post-monsoon
(November), and winter
(January), and the data
thus collected shall be
regularly sent to
MoEF&CC, Central Ground
Water Authority, and
Regional Director,
Central Ground Water
Board.

being needed which is met by private
water tankers. The photographs of water

sprinkling is attached as Annexure-IV.

37.

The waste water from the
mine shall be treated ¢to
conform to the prescribed
standards before
discharging into the
natural stream. The
discharged water from the
Tailing Dam, 1f any shall
be regularly monitored
and report submitted to
the Integrated Regional
Office, MoEF&CC, GoI,
Lucknow, Central
Pollution Control Board,
and the State Pollution
Control Board.

There is no waste water generation with
the run of mine. No housing facility is
being provided at the site so no

municipal waste generation is

anticipated. Mobile toilets are also
provided to the mine site for day time

workers.

38.

Hydrogeological study of
the area shall be
reviewed by the project
proponent annually. In
case the adverse effect
on groundwater quality
and quantity 1is observed
mining shall be stopped
and resumed only after

The mining area is free from any water
body in core or buffer zone. The mining
will not intersect the ground water and
hence will not affect or alter the ground

water in any way.
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mitigating steps to
contain any adverse
impact on groundwater 1is
implemented.

39. Vehicular emissions shall | All vehicles engaged in transportation are
figffgﬁl;nder ngiiiirzgé Only PUC certified vehicles. All the
Vehicles used for | transportation norms are being followed.
transportation of
minerals and others shall | No overloading is carrying out. All the
have V?lld permissions aS yansported vehicles are leaving the mine
prescribed under Central
Motor Vehicle Rules, 1989 | site has to go through the check post with
and 1its amendments. The .
vehicles transporting proper checking.
minerals shall be covered
with a tarpaulin or other
suitable enclosures so
that no dust particles /
fine matters escape
during the period of
transportation. No
overloading of minerals
for transportation shall
be committed. The trucks
transporting minerals
shall not pass through
the wildlife sanctuary if
any in the study area.

40. Prior permission from the | Not Applicable
Competent Authority shall . )
be obtained for +he | No ground water abstraction is required
extraction of | for the project. Only sprinkling water is
groundwater, 1f any.

being needed which is met by private
water tankers. The photographs of water
sprinkling is attached as Annexure-IV.

41. A final mine closure | The Mining lease area was granted for
gjl_f”c’or;ig” 7 ;/th JeratdS ien years from 09.11.2020 to 08.11.2030.
submitted to the | The final mine closure plan is attached
Integrated Regional
Office, MoEF&CC, GoI, | with the approved mining plan as well as
Lucknow and U.P.

Pollution Control Board 5
years 1in advance of final
mine closure for

provided to the all concerned department.
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approval.

42. Project Proponent shall | We will install the solar street light in
xplore gth ° Ppossibid ‘;g village in the head of CSR.
where ever possible.

43. Commitment towards CER | Agreed
has to be followed
strictly.

44. Regular health checkup | A separate register is maintained at the
izgoii>oietZZ;Z?g?§§fegi site and periodically health check-up is
the site in a proper | being carried out.
register. It should be
made available for
inspection whenever
asked.

45. Project Proponent has to | Agreed
strictly follow the
direction/guidelines
issued by MoEF&CC, CPCB,
and other Govt. Agencies
from time to time.

46. The blasting will be done | Certified blaster is appointed for blasting

only after getting
permission from the
Mining Department.

and the permission has been obtained
from the concerned department. The
DGMS permission has been obtained
from DGMS, Varanasi vide letter No.-
NO: 303005|NZ|Varanasi
Perm|2022[236538  dated-

Region
19/04/2022

attached as Annexure-VI.
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‘State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone - 91-522-2300 341, Fax: 91-522-2300 543

E-mail : doeuplko@yahoo.com
Webisite : www.seisaup, com

To,
Shri Sangram Singh,
5/ o Shri laiwant Singh,
Rfo Village- Pahara, Tehsil- Mahoba,
District- Mahoba, U.P.
Ref. m_zﬁuﬂ.mmfsaﬂussm-ﬂmmm Date: [/ August, 2020

Sub: Environmental Clearance for Proposed Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand No.-
01, Village-Girwan, Tehsil-Naraini, District-Banda, U.P. [Lease area-2.02 ha.}.
Dear Sir,

Please refer to your applicationfletter dated 26-04-201%, 28-05-2019, 14-02-2020, 08-06-2020, 19-06-2020,
addressed to the Secretary, SEALC, Directorste of Enwvironment, U.F., Lucknow on the subject as above. The State Level
Expert Appraisal Committee considered the matter in its meetings held on dated 26-08-2020 and SEIAA meeting
14/07{2020.

A presentation was made by the project proponent along with their consultant M/s PARAMARSH (Servicing
Environment and Development). The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1. The environmental dearance is sought for Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand

Mo.-01, village-Girwan, Tehsid-Naraini, District-Banda, U.P. (Lease area-2.02 ha ).

2. The terms of reference in the matter were issued by SEIAA, ULP. vide letter no. 197/Parya/SEAL/4782/2015,

dated: 31" July, 2019,

3. The public hearing was organized on 20/11/2019 and final EIA report submitted on 14/02/2020.

4, Salient features of the project as submitted by the project proponent:
1. Onine proposal No. SIASUP/MINSI4979/2019
2. Fila No allotted by SEIAA UP 4782
3. Name of Proponent Shri Sangram Singh 5/o Shri Jaiwant Singh
4, Full correspondence address of proponent and R/o- Vill- Pahara, Tehsil- Mahoba,
mobile no. District— Mahoba, U.P.
5. Mame of Project Granite (Khanda, Gitti & Boulder) Mining Project
6. Project location {Plot/ Khasra /Gata No) Gata No.- 1876 Khand No.- 01
7. Name of Viliage Girwarn
‘B, Tehsil Maraini
5. District Banda
10. Name of Minor Mineral Granite (Khanda, Gitti & Boulder)
11 Sanclioned Lease Area {in Ha.) 2.02 ha.
12. Mineable Area [in Ha.) 2.02 ha.
12 Zero level mAL » ot Applicable
14 Max. & Min mrl within lease area 162.0 mRL- 138.0 mRL
15.Piilar Conrdinates{Verified by DMO) 257 18' 28.85°N 10 25~ 18' 32.55"N
80" 23’ 03. ﬂ?“E o 20" 23" 12417
16.Toral GEﬂI-ng_h:&l Reserves 1?,91,.'.']?1 m =
17.Total Mineable Reserves 7,056,009 m°
18.Total Proposed Production {in five year) 1,01,000 m
19.Proposd Production for 5 years
) /-"'_""-\\ Year Production
ff . e 20,200 m-
i - 20,200 m’ N
é( s VI <1 20,200 m"
Tk e 20,200 m"




20.5anctioned Period of Mine lease 10 Years

21.Production of mine/day §7.33m"

22.Method of Mining Opencast Semi-Mechanized

23.MNo.of working days 300 days

24 Working hours/day & Hours/Day

25.M0.0f workers 3z

26.No.0f vehicle movement [day (]

27.Type of Land Govt. land Non- Agricultural =]

28.Ultimate Depth of Mining 12 Meter

29.Nearest metalled road from site 0.6 kmn

30. Water Requirement PURPOSE REQUIREMENT KL
Drinking 0.33
Suppression of dust 3.60
Piantation . S|
Others{ if any) e I
Total 4.89 |

31. Name of OO Accredited Consultant with OC1 No and
period of validity.

s Faramarsh {Senicing Environment and
Development)., Lucknow, U.P.
QCI/NABET/EIAf1B21/RADIZ0

Validity- May 01, 2021

32, Any litigation pending against the project or land in
any court

Mo

332, Detalls of 500 m Cluster Map & certificate
Verified by Mining Dfficer

DMO, Banda vide Letter No. 4321/Khanij-3¢, Banda,
Dated 02™ April, 2019

34. Details of Lease Area in approved DER

Page No.- 25, 5.No.- 6

35. Proposed CER cost 1.30 Lakh . = =
36. Proposed EMP cost 12.24 Lakh

37, Length and breadth of Haul Road. Length- 0.6 Km, Width-morethan60m
38 No. of Trees to be Planted 240

5. The mining would be restricted to unsaturatad zone only abeve the phreatic water tzbie and wil oot intersect

the ground water table at any point of time.

6. This project does not atiract any of the general conditions applicable on mining projects specified i E1A

Motification 14/03/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone

such as habitat of any wild fauna.

B. Thereisno litigation pending in-any court regarding this project.

9. Theproject proposal falls under category—1{a) of EIA Notification, 2006 (as amended).

Bazed on the recommendations of the State Level Expert Appraisal Committee [meeting held on 25-06-2020 en
the ahove said project, the State Level Environment Impact Assessment Authority (meetings held on dated 12-07-2020
has decided to grant the Environmental Clearance to the title project for coltection of 20,200 m*,hnear is proposed lease
area 2.02 ha subject to effective implementation of the following General Conditions and specific conditions:

General Conditions:

1. This environmental dearance is subject to alfotment of mining lease in favour of project proponent by District

Adminisiration/Mining Department.

2 Forest dearance shall be taken by the proponent as necessary under law.

Any addition of the mining area, change of Khasra numbers, enhancemyent of capaoily. change in mining
technology, modernization and scope of working shall again required prior enviroomental dearance as per EiA

Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the

3.
notification, 2006,
4, Mo change in the calendar plan including excavation, guantum of mineral and waste shal be made.
5.
Environmenltal Clearance ghven by SEIAA will stand cancelled.
G.

Four ambient air guality monitoring  stations shall be established in the core zone as well as in the buffer zon2
for RSPM. SPM, 50,5, NO, monitoring. Location of the stations should be decided based an the meteorological
data, topographical features and environmentafly.and Ecolnglmﬂv sensitive targets and frequency of manitoring
should be undertaken in consultation with the State Pﬂllutlog Cintrol Board. The monitored data for criteria
pollutants shall be regularly up loaded on the :ém g ?d alzo displayed at website.

5
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E.C. for Granite [khanda, Gitti & Boulder] Mine at Gata no.-1876, Khand Mo.-01, Village-Ginwan, Tehsil-Marsini, District-Banda

10.

il

12,

13.

14,
15.

17.

19:

20,

21.

22.

23,

24,

U.P. [lease area-2.02 ha ).

Data on ambient air quality (RPM, SPM, 50,, NQ,) should be regularly submitted to the Regional office, MoEF,
Gol, Lucknowand the State Pollution Controel Board [ Central Poliution Control Board once.in six months.
Ambient air:quality at the boundary of the mine premises shall confirm to the norms prescribed in MoEF
notification no. GSR/BIG(E] dr. 16.11.05.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying arrangement an
haul roads, loading and unloading and at transfer points shall be provided and property maintained.

teasures shall be taken for conirol of noise levels below 85 dBA in the work environment. Workers
engaged in operations of HEMM, etc. shall be provided with ear plugs [ muffs and health records of the workers
shall be miaintained.

industrial waste water {workshop and waste water from the mine) should be properly collected, treated so as to
conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as
amended from time to tUme. Ol and grease trap shall be installed before discharge of workshop effluents.
Personnel working in areas chall be provided with protective respiratory dewvices like mack and they shall
also be imparted adeguate training and information on safety and health aspects.

Special measures shall be adopted to prevent the nearby setilements from the impacts of mining
activities.

The transportation of the materials shall be limited to.day hours time only.

Provision shall be made for the housing the labourers within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care, créche stc. The
housing may be in the form of temparary structures to'be removed after the completion of the praject.

A ceparate Environmental Management Cell with suitable qualified personnel shall be set-up under the control
of 3 Senior Executive, who will report directly to the Head of the Organization.

The Project Propenent shall inform to the Regional Office, MoEF, Gol, Lucknow and State Pollution Control
Board regarding date of finandal dosures and final approval of the project by the concerned authorities and the

-date of start of land development work.

The funds earmarked for environmental protection measiures shall be! k-ept in separate account and shall not
be diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, Lucknow and State
Pollution Control Board

The Regional Office; MoEF, Gol, Lucknow and-State Pollution: Control Board shall monitor ‘compliance of the
stipulated conditions. A complete set a documents including Environment Impact Assessment Report,
Environmental Management Plan, Public hearing and other documents information should be gw&r‘l to Regional
Office of the' MokEF, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the HE@& of the Local
Bodies; Panchayat and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, m-eafwruch shall
be im the vernacular language of the {or.aﬁt',r concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a copy of the dearance letter s
available with the State Level Environment Impact Assessment Authority (SEIAA],

The Project Proponent has to submit half yearly compliance report of the stipulated prior erwironmental
clearance” terms and- conditions in hard and soft copy to the SEIAAULP. on Ist June and 1st Decernber of
each calendar year.

The SEIAA may aiter/modify the above conditions or stipulate any further mncﬁt-m in the interest of
envirenment protection.

Concealing factual data or submission of falseffabricated data and failure to comply with any of the conditions
mentioned 2bove may result in withdrawal of this clearance and attract action under the provisions of
Enviropment (Protection] Act, 1986

1.

2,

3

Directions/suggestions given during public hearing and commitment made by the project propanent should be
strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State Goverrmeant as per
law under the provisions of Forest (conservation) Act, 1980 before the startof work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to 3 condition
which s fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction where creation of new weils for
ground water extraction is not allowed, require nent of fresh water shall be met from alternale water sources
other than ground w:atEr or legalflyvalnd sourgeT

Page 3 of6
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o

11,

12,

13
14.
15.

16:

i7.

9.

21

22,

23.

24,

25

6.

L

28,

This environmental clearance shall be subject to valid lease in favour of project proponent for the proposed
mining proposals. In case, the project proponent does not have a valid lease, this environmental dearance shall
automatically become null and void.

The Environmental dearanca will be co-terminus with the mining lease period.

Explosive cannol be stored-on the site.

A comprehensive EIA including mining areas within 15 K.M. 1o assess impact of the mining activity on the
surrgunding area shall be undertaken and report submitted to this Authority within one year.

Mo two pits shall be simultaneously worked Le. before the first is exhausted and reclamation work completed, no
rnineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and
plantation works in the exhausted pit shall be completed so as to ensure that reclamation, forest cover and
vegetation are visible during the first year of mining operations in the next pit.  This process will follow til the
last pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore bearing area is
worked for expanzion.

Adeguate buffer zone shall be maintained between two consecutive mineral bearing deposits.

Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

Green belt development shall be carried out considering CPCB guidelines including selection of plant species and
in consultation with the local DFO [/ Agriculture Department. Herbs and shrubs shall aiso form a part of
afforestation programme besides tree plantation. The company shall involve local people for plantation
programme. Details of year wise afforestation programme including rehabilitation of mined out anea shall be
submitted to the Regionat Office, MoEF&CC, Gol, Lucknow every year.

Blastvibrations - study - shall--be - conducted -and - 2-ohservation-report-submitted to- the- Regional - office;
MoE&CC, Gol, Lucknow and UPPCE within six months. The report shall also include measures for prevention of
blasting associated impact on nearby houses and agricaltural fialds.

Controlied blasting technigues with sequential blasting shall he adopted. The hlasting shall be carried out in the
day time only.

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the mining
site.

Maintenance of willage roads used for transportation of minerals are to be done by the company
regularly 8t its own expensos. The roads shall be black topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Statis of implementation shall be submitted to -the Regional Office, MoERECC, Gol, Lucknow and UP
Pollution Contral Board within six months and thereafter every year from the next consequent year.

Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion shall be carried outl with geo textile matting or other suitable material, and thick
plantations af native trees and shrubs shall be carried out at the dump slopes. Dumps shall be protected by
retaining walls. '

Trenches [ garland drains shall be comstructed at foot of dumps and coco filters installed at -regufar
intervals to arrest silt from being carried to water bodies. Adequate number of Check Dams and Gully Plugs
shall be constructed across seasonal/perennial naflahs, if any flowing through the ML area and silts arrested. De-
silting at regufar intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste
dump and sump capacity shall be designed keoping 50% zafety margin over and above peak sudden rainfall
{based on 50 years data) and maximum discharge in the area adjoining the mine site. Sump capacity shall alse
provide adequate rstention period to allow proper settfing of silt material. Sedimentation pits shall be
constructed at the corners of the garland drains and de- silted at regular-intervals.

Ground and surface water, if any in and near the core zone [within 5.0 km of the lease) shall be regulardy
monitored for contamination and depletion due to mining activity and records maintained. The monitoring
data shall be submittéd to the Regional Office,  MoEF, Gol, Lucknow and U.P. Pollution Control Board
regularty, Further, monitaring points shall be located between the mine and drainage in the direction of flow of
ground water shall be set up and records maintained.

Fugitive dust generation shall be controfled. Fugitive dust emission shall be regularty monitored at locations of
nearpst human habitation (incdluding schools and other public amenities located nearest to sources of dust
generation as applicable) and records submitied to the Regionsl Office, MoEFRCC, Gol, lucknow and U.P.
Pollution Control Board regularky.

Baseline data for ambient air quality chall be generated and maintained and RSPM level in ambient air in the
nearby human habitation {villages) shall also be monitored. along  with other parameters.

Corperate Envirenmental Responsibility (CER) shallibe by the project proponent and the detalls:of the various
heads of expenditure 1o be submitted ac per the guid&ﬁﬁ%;é_ﬁ_rguided in the recent CER notification Mo, 23-
B5/2017-1A.11 dated 01/05/2018. Work t? l;? Ww_ﬁh ?lﬁﬁallaﬁun of five hand pumps for drinking water,

i
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solar light in villages of streets, construction of two numbers of toilels at the primary school with name displayed
and address and details of beneficiary and gram pradhan along with phone number, photographs should be
submitted to Directorate as well a5 to the District magistrate / Chief Development officers.

29, Transportation of minerals shall be dene by covering the trucks with tarpaulin er other suitable mechanism so
that no spillage of mineral/dust takes place.

Occupational health and safety measures for the warkers including identification of work refated health hazards,
training on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be carried out.
Periodic manitoring for exposure to respirable mineral dust on the workers shall be conducted and records
maintained including heaith records of the workers. Awareness programme for workers on impact of mining on
their health and precautionary measures like use of personal equipments etc. shall be carried out pericdically.
Review of impact of various health measures shall be conducted followed by follow up action wherever required.

31. The project proponent will ensure for providing employment to local people as per requirement, necessary
protection measures around the mine pit and waste dumg and garland drain around the mine pit and waste
dump.

32. Top soil [ solid waste shall be stacked properly with proper slope and adequate safeguards and shall be utilized
far backfilling (wherever applicable] for reclamation and rehabilitation of mined out area. Top soil shall be
separately stacked for utilization later for reclamation and shall not be stacked along with over burden.

33.  Over burden [08) shall be stacked at earmarked dump site{s) only and shall not be kept active for long period.

The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 10-m and |

overall slope of the dump shall not exceed 35%. The OB dump shall be backfilled. The OB dumps shall he
scientifically vegetated with suitable native species to prevent erasion and surface run off.

34 Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self sustaining.
Compliance status shall be submitted to the Regional Office, Ministry of Environment & Forests, Gol,
Lucknow and U.P. Pollution Control Board on six monthly basis.

Siope of the mining bench and ultimate pit imit shall be a5 per the mining scheme approved byiindian Bureau of
Mines.

Permission for abstraction of ground water shall be taken from Central Ground Water Board: Regular monitoring
of ground and surface water sources for level and quality shall be carried out by establishing a network of
existing wells and constructing new piezometers during the mining operation. The monitoring - shall be
carried gut four times.in @ year i.e. pre-monsooen (Apri-May), mensoon {August), post-monsoon {November) and
winter {January) and the data thus collected shall be regularly sent to MoEFRCC, Central Ground Water
Authority and Regional Director, Central Ground Water Board.

37. The waste water from the mine shafll be treated 1o conform to the prescribed. standards before
discharging :n o the natural stream.  The discharged water from the Tailing Darm, if any “shall be regularly
monitored and report submitied “to: the Regional Office, Ministry of Environment & Forests, Gol, Lucknow,
Central Pollution Control Board and the State Pollution Control Board.

38. Hydro geological study of the area shall be reviewed by the project proponsnt annually. In case adverse
effect on ground water quality and quantity is chsenved mining shall ‘be stopped and resumed only after
mitigating steps to contain any adverse impact on ground water is implemented.

39. Vehicuiar emissions shall be Kept under control and regularly monitored. Vehicles used for transporiation of
minerals and others shail have valid permissions a3 prescribed under Central Motor Vehicle Rules, 1989
and’ its amendments. The vehides transporting minerals shall be covered with a tarpaulin or other suitabie
enclasures so that no dust particles / fine matters escape during the course of transportation. Mo overloading of
minerals for transportation shall be committed. The trucks transporting minerals shall not pass through wild life
sanctuary, if any in the study area.

40,  Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any.

41.  Afinal mine closure plan, along with detalls of Corpus Fund, shail bie submitied 1o the Regional office, Ministry of
Environment: & Forests, Gol, Lucknow and LLP, Pollution Control Board 5 years in advance of final mine closure
for approwval.

42, Project Proponent shall explore the possibility of using solar energy where ever possibie.

43. Commitment towards CER has to be followed stricthy.

44.  Regular health check-up record of the mine workers has to be maintained at site in a proper register. It should be
made available for inspection whenever asked.

45. Project Proponent has to strictly follow the direction/guidelines issusd by MoEFSCC, CPCB and other Govt.
Agencies from time to time.

46.  The blasting will be done anly after getting Hi-e

DELTES n:m from the Mining Department.

T Ry not a- part of any no-development zone as
AFE 1 his Rermission shall automatically deem to be cancelled.

Alsa, in the event of an',r di.spuie on uwnershn‘ﬂ]:‘and uso n-ft i od site, this clearance shall automatically deem

to be cancelled. >
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water [Prevention &

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Environment [Protection) Act,
1986 and the Public Lighidity insurance Act, 1991 along-with their amendments and rules made there under and also
any other orders passed by the Hon'ble Courts of Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the conditions
specified In the Environmental Clearance within 03 months of issuance of this dearance: The SEIAA/MCEF reserves the
right to revoke the epvironmental clearance, if conditions stipulated are not implemented to the satisfaction of
SElAA/MoEF. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

Thils is to request you to take further necessary action in matter as per provisions of Gazette Notification No.

5.0 1S33{E) dated 14/0%/200¢, as amended and send regular compliance reports o the Wprescﬁh&d in the
aforesaid notification. »“f’ﬁ.ﬁ’ . g,
{Ashish Thwari)
Member Secretary, SEIAA
Ref-Nocan e fParyafSEIAA{5518-4782/2019 Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, L.P. Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt of India, Indira
Paryavaran Bhawan, lor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Afiganj, Lucknow,
4. The Member Secretary, U.P. Pollution Centrol Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.
District Magistrate, Banda, U.P.
Director, Department of Geology & Mining, U.2. Lucknow.
7. Copyfor Web Master/Guard file.

™ o

{Ashish Trwari)
Member Secretary, SEIAA

Page 6of6



Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by

Description of Documﬁﬁ
Property Description |
Consideration Price (Hs.)-
First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Statutory Alert:
¢ The authenticity of this Stam

Any discrepancy the details on
legimacy

2 The onus of checking the
o i maes of any discrepancy pleas€

certiticate should be v
this Certificate and as available on the websile |
s on the users of the certficate

inform the Competent Authorty

. Aﬂiab’:ﬁ%“&' ¢ A

£ - o

INDIA NON JUDICIAL

Government of Uttar Pradesh

Sign Aut
A% e 17 0 P
PURUSIIT VT TAT OMAR
AC L (.00 14197604
g AC G Agihiens, Bandd
Mobile 7005817081
!N-UPHTUWWCMOB Liconse No 30/2018
Tangll And Distich-Banda

Mwm1 2:89P0
4192504/ BANDA SADAR/ UP-BND

e-Stamp

© NEWIMPACC (8Y) up14

SUBIN-UPLIPT41925(4170900367200669
SANGHAM SINGH $0 JAYWANT SINGH

\

MAU,JActBWANJEH-NAnAlm,DlST-BANpA.GATmo-
1876, (KHAND/NO-01).RAKBA-2.02HEC

HONORABLE GOVORNNER UP GOVF BY DM BANDA
SANGRAM SINGH SOUAYWANT SINGH
SANGRAM SINGHSO JAYWANT SINGH

Iy 1 q [
S (magi"uakhwww Thousénd Eight Hundred only)
- g = 4 .’f

_,--J
R -
' ”~
A\

com’ o uging e-Stamp Mabile App of Stock Holding

erified al ‘www shcilestamp
Mobile App renders it invalid




32 68

\ I.'.'.‘. TN : -._-' 1
S
§

........

" RUREE

.;;\__ 3

\
(i N /
N

9T UTTAR PRADES D95 Q3oQ#Ho-6 o7
01 B o offewst ue2 w1 uat @rmlddy 757732

AT UEIT U

I I RA609::2000. B wer vy @ g amr
T—WBR HeT gy g geraeh ¥
- . & o uﬁw-—q'#ﬁwms‘rmw

WIAT—-1876 (@Y H0—01) YT 2.02 20 3 forr ©er @ gm@%ﬂgﬁ/ﬁ

¥IHRY ST WBR & I w0 17,42,250.00 (Wavg TaIfory
TN WU A1) B SRR oy & @ e S

Sengpambingh 7‘ £ -

b ammmmsn; o (i s e

s vims atar | R e (fro a10)
| i T (whrm)
; aia
F



-

—

- - w W W - W W w W W W W ¥ ¥ W W W W =y

47 9791 UTTAR PRADESH 2AF 959871
uﬁmmmm?f&swwwsﬁ?%

g1 T 3k T R T 3R TeeR @ AR W A R O A grer e
e R TR are, i), gefderet qor seewl @ afiee W oY WRaR
UAgERT YeeeR & fAmfofad e iR ueeraRa @al | FARd! Ger gvsl,
fired), areer fore amt afifeee sl & S @i @er T 2 B HEE GH,
T (Beds), TR A (Viens seams) Wil Il @ wr—1  Afdfee 4 # a1 Sw@
9 Rerd &), @ ww, e @ § 99 ufewl don wal @ i 38 gY wanT
a1 Iyan g S, o O wadeanel, SfReRT qur AR RT @1 ST
I FE B IR F 8 RE 39 AR W W R Sew frmmEd
SfeeiRaa wa=rant, afer aur RAVRER I8 WeER & geeraRd & T |
i, 09-41-2020...7 RAGEA:2030...T5 10 I§ B AFTN A & forg
qeeeR @ Yagerr A M ok veeraRa W e} arvr w, e @t
Rrgpe o 3R T WeR B Sad I @ 4n-2 ¥ Sfeafaa w@ifial @

I fffe R=-f= gl ® 81 o g ufdes 28 2 f& ar s
T @ JyEEll @ AN & 3R USCIR TAGERT 98 WRAR B WY FH{ALT Fell
2 3iR Y50 WXPR TASERT YSeIR B AR WHfIT dwedl @, o fb Sa Frammaent
¥ aifverfan & ok TagenT 39 W fad M val @ dr W weHa gam @ ok
S 5 9o S @ A3 § Ffvafdd 2|

spopud?h %{ - -
i} ; Hqe '
P penat) et (el

o Les L ) qral - gl AfgsTh (m)
ik




c g&
= R 5 02AE 959832

T U T A
mmmmm—wmﬁ—maﬁwﬂmﬁmﬂﬁﬁ
R IR & @awr g /mer /ave w1876 (@ve ¥Ho—01) Y@ar 2.02
%o@w%mﬁmaﬁﬁﬁ%a%@v@mﬁﬁﬁa(mwd)%m
w%aﬂvmﬁiﬁqﬁwmaéﬁmﬁwﬁ-ﬁﬁéz—

¥/ T/ WO HRA- | IR~ W &5 A1 418 el Fo—1876 1 9 AT
1876 (U8 Ho—01) e | EfRyU— W & W 9IS T Wo—1963 T 1964
202 20 g WIQd &= E 915 TTeT Ho—1876 BT I AT
R wiga &3 W A @ve wo—02 T TMeT %o
1876 &1 AT HAT
fag ey (Latiude) QWi (Longitude)
A 25°1833.48 N 80°23 04.08" E
B 25°18'31.87 N 80°23'11.86 E |
C 25°1829.11' N 80°23 10.08" E
D 25°1828.88° N 80°2304.01" E |
R.P. &3 25°1839.65 N 80°23 0008 E |

IR R4 g “Ia @S FEr T |

¢ N
5
%M??h ) (e Ay fiE)

AR | T (Bo o)y
i A PulL A (Ef)
a@q




777 932 UTTAR PRADESH

39 Yee g1 Gl Wi

02AE 959833

1. I B GRIT : TeRER 59 Tee 3 ol ¥ NIey WReR @ uee W R4 M
&7 ¥ TEP gN sel T WA SuEhe gARd R wvel, ficd), dicey @
w4 Jov0 SuEfe (qRER) Prawach—1963 @ fgm-27(3) 7 28(2)(F) @
IR PAfder /Ao @ afr vl g o # & TR wewn @
IR WA BT T F |

2 gRINEY B T FE B WO Tqed s
Teer af | wm f6va | fedd fbwa | gdid (e | Wqd [bYd | qaW fevd | Bol e
(12 wfrerr) / | (o8 wftver) /| (o8 wftver)/ | (o8 wfrere) / | (o8 wiirerd)/ | (08 wftrewr)/
gar foer gan fag gar fy e fowr gar frer 2gar foy
1 2 3 4 5 6 7
5,57,520.00
(G o5 wfrerat
qorn | 83628000 S | Cmds® | 55752000 | 55752000 | 55752000
d # o o A o Wi %0 01.02.2021 01.03.2021 01.04.2021
2,08,070.00)
01.01.2021
PO 8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00
01.11.2021 01.12.2021 01.01.2022 01.02.2022 01.03.2022 01.04.2022
s 8,36,280.00 5,57,520.00 557,52000 | 55752000 | 557,52000 | 557520.00
01.11.2022 01.12.2022 01.01.2023 01.02.2023 01.03.2023 01.04.2023
e 8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00
01.11.2023 01.12.2023 01.01.2024 01.02.2024 01.03.2024 01.04.2024
T~ 8,36.280.00 5,57,520.00 5,57,520.00 5.57,520.00 5,57,520.00 5,57,520.00
e 01.11.2024 01.12.2024 01.01.2025 01.02.2025 01.03.2025 01.04.2025
—5—
Mﬂ(w ;,gg il (et q@gt fti3)
| 4 T IR ) e S ot (Rio/T0)/
i = v aral qentl atasrh (@)

]
1

&




P
/

)
)
)
s
*
n)

A3 UTTAR PRADESH

*Tl’ft m"u urit (@)

wim

02AF 95983
oo qf | 83628000 5,57,520.00 557,52000 | 55752000 | 5,57,52000 | 557.520.00
- 01.11.2025 01.12.2025 01012026 | 01022026 | 01032026 | 01.04.2026
e qf | 83628000 5,57,520,00 55752000 | 557,52000 | 557.52000 | 557.520.00
01.11.2026 01.12.2026 01.012027 | 01022027 | 01.032027 | 01.04.2027
sow qf | 83628000 5,57,520.00 55752000 | 557,52000 | 557,52000 | 55752000
01.11.2027 01.12.2027 01012028 | 01022028 | 01032028 | 01.04.2028
drar | 83628000 55752000 | 55752000 | 55752000 | 55752000 | 55752000
01.11.2028 01.12.2028 01012020 | 01022020 | 01032029 | 01.04.2029
wwar qf | 83628000 55752000 | 55752000 | 55752000 | 55752000 | 55752000
01.11.2029 01.12.2029 01012030 | 01023030 | 01.033030 | 01.042030
oo fow | aow b | M w | <wd P ARG | and v | S a;_?
(08 swe) /| (o8 sfve) /| (08 s/ | (o8 )/ | (o8 )/ | o8 st/ | 3T
< e <gar faer e fay e g T fay e fyy (o %)
8 9 10 11 12 13 14
55752000 | 55752000 | 55752000 | 557,52000 | 55752000 5,57,520.00
01052021 | 01062021 | 01072021 | 01082021 01.09.2021 01102021 | 596900000
55752000 | 55752000 | 55752000 | 557,52000 | 55752000 5,57,520,00
01052022 | 01062022 | 01072022 | 01082022 | 01.09202 01.102022 | 5969.000.00
| 55752000 | 55752000 | 55752000 | 55752000 55752000 | 55752000 ]
01052023 | 01062023 | 01072023 | 01.082023 01.09.2023 01102023 | 5969.000.00
55752000 | 55752000 | 55752000 | 55752000 | 55752000 | 55752000
01052024 | 01062024 | 01072024 | 01082024 | 01092024 | 01400006 | 596900000
55752000 | §57.52000 | 55752000 | 55752000 | 55752000 | 55752000
01052025 | 01062025 | 01072025 | 01082025 01.09.2025 01102025 | 59.69.000.00
b
£ —6—
WM?—% | oA T FER ) g 3 (“"‘“ W%&ﬂ*‘)
l e 'm mq o/To /



L W3V UTTAR PRADESH

Q2AF 9598175

5,57 520.00 5,57,520.00 5.57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00
01.05.2026 01.06.2026 01.07.2026 01.08.2026 01.09.2026 01.10.2026 o

5,57,520.00 5,57,520.00 5,57,520.00 5,57,520,00 5,57,520.00 5,57,520.00 69,69.000.00
01.05.2027 01.06.2027 01.07.2027 01.08.2027 01.09.2027 . 01.10.2027 e

5,57.520.00 5,57,520.00 5,57,520.00 6,57,520.00 5,57,520.00 5,57,520.00 69,69.000.00
01.05.2028 01.06.2028 01.07.2028 01.08.2028. 01.09.2028 01.10.2028 = S

5.57,520.00 5,57,520.00 5,67,520.00 §,57,520.00 5,57,520.00 5,57,520.00

01052029 | 01062029 | 01072020 | 0108.2029 01.09.2029 01102029 | 5969.000.00
55752000 | 557.52000 | 55752000 | 55752000 | 557,52000 | 55752000 S
01.052030 | 01.062030 | 01072030 | 01.08.2030 01.09.2030 01.10.2030 O

2. vafiea wekdt anfd ¥ gaw €V : g AT ¥ SRefea wifta @ fvdt @
YA fa foeht Fefal & o wer @ PeiRa dr s “osss, siete @
wmwm-wmmww/mﬁamwm
§-THOTH0—11 W upmines.upsde.gov.in W WAl H@ fpar SR o 9T
* @ wR Rrere @) el e |

3. mﬁamwwwwﬁmmﬁﬁ%ﬁaﬁmmﬁm
W,W(Presents)aﬁ!m?aﬁvnﬁﬁﬁmwmaﬂ%ﬁwﬁa
aﬁﬁﬁﬁs&amw@mmﬁwm%maﬁmmﬁa}w@
aﬁwﬁ%ﬁiﬁm‘wmmﬁﬁmmmﬁﬁeﬁquq
I AT A Y B S FHA R, N AR BT g |

4
) _ (\Qg - (geia 'm%'{ fig)
Lo i ¥, HI Rt (Fio /o) /
) HATYIC 7Y T e da L I -
:

C1E]




@ U ¥ ¥ ¢ 8 @ § ¥ vy e T g

——

Wi

. RS

79 UTTAR PRADESH 0 02AF 959836

9e1-3
o] 3qdoel

1. Pl wefdenl ok et @) @ avt W gger wwa fear o wodr @ ¢
AT TECTR SR WRW IU Wi (URER) Freaeh 1963 @ e fraw ar 3w
uee @ fel gufder qon el W @) 6T ¥ @ T WeR Yo wwa ww
wadl & 3R g o @1 e ar sfe: St wy wendt @ g wRew Tw @
fo geer wHa f6d 9T & qd TSeER B IR HT B BT W 3 B Ry
Zfa e faar o |

2. USSIR YSe ¥ WA R IO wrfardl & ser /gerht —

mwmwmﬁ)$wwuwﬁﬁmmweﬁq
ST X gdhe WX, S A P ARG W A SHD MU WA W ar
a9 delver 7 @ IR (edd 6 uCer 39 W @ wWie—1 @ apfle
W | @) e o) R ww qw A R R e el @ o @ e we
Forvey ATE § 3R 3fde | e A Fervsy AW A aue o™ @ o W Wi a7
(conveniences)ﬁmwﬁﬁwm%Gﬁ@ﬁﬁ‘{ﬁﬁmw

JeCeR gRT W@ T & |
—8—
W (H‘fﬁq/%ﬁ. T Rtig)
' ) g e qum?ﬁomo)/

WW)W ‘ cq:'m ' aa R vt (whro)

afa
3
]



(®)

o717 2391 UTTAR PRADESH a .
3. Wé#wﬁha}mmm%aﬁmmwwﬁﬁmw
m:aﬁwmaﬁﬁm&rmmaﬂmmﬁ%mm$wm
mw$mﬁaﬁ?ﬁ1ﬁﬁqu¥aﬁ§3‘mﬁsﬁam,w,m

mm-wmmmwﬁﬁﬁﬁ‘rmﬁwft

Afed Sa 4 W & : ‘

Wmmmﬁémﬁgﬁaﬁaﬁvuﬁwwaﬁéﬁgﬁaqaﬁwa
ammmmﬁﬁwwmwwﬁmaﬁmﬁ
Qﬁwmﬂﬂﬁﬁ@qﬁwﬁwmﬁmmq@aﬂm—wwﬁ:@amﬁ
wmamﬁmmﬁmemmmmmw
sfad qor 3 arter W o SR SWR R ¥ S gmT 7 A oy o)

SRt 3R 71 39 Suigd (challenged) frar wmnm |

s _.9__
%y o 5= it )
) (T gaan [Us
W ' [3‘1 | ud il ) alﬂﬁm T R (o /o)
- |

ey @l (wPr)
afm



I TS UTTAR PRADESH ©)

02AE 959838

| T & T WeR 3 sy 03236 / 86—2017—57(H10) /2017
fe=im 12122017 HEYST AR ¥o—2169 /86-2019—57 /2017 Fowo—1 i
09.10.2019 U SRS ¥0—1735 /' 86—2020-57(]10) /2017 f&id 25092020 B
mmﬁwﬁwﬁm(m&m—mxs)ﬁma%mwww
fired), dees, ufeyy, m%mﬁ%wmaﬁs‘—ﬁﬁmﬂss‘—mm
$wﬁw1oa&aﬁmzoa&aﬁmﬁ$mwﬂﬁ$m@m

ﬁm—zr(a)a#mfﬂmﬁ%awh#?ﬁhﬁagéam%mﬁwﬁam
fobed spram favmia SowmonHo—11 gide upmines.upsdc.gov.in R & & s
@ 3 wgd av @ fAdw 2

4 -10—

oY Halg §3T e
- o 5 e sl T e il (fdo /T10)/
oy

—

b

’W"WW Il gt P i (o)
)



s

xS 02AE 959839

yeel faor & fwres @ S @ wihanl @ e @ areR TRE S
IR TOTE T qEiax IS w5y Rer O @ it a1 wares
St sk geramgel G @ Baa SRR A wiRy e

TeeeR framaeii-1063, Fram—3s @ IER TERER I WE B @wE W W
e &1 ik &=y o1 WRfAffa s ik wda s vem sk s
Rerfr # v@m qon arei & v 9 Fer ) el @ R w@d @ am
w 360 f&M BT w® gwaar Reif€n & arg ar Kodododio dwxr o
gfed 96 e/ &1 FEiT S| UeER Sw de uRe /e W
AROYHO3MZ080 TR A &, s wafa weueer &3 ¥ Syafl
® Raed &g Ygad IS 9 @ ane frfa 5 M gum do—wrowHo-11
W 3ifFa IR Ple $1 e Yg 3R [ @ 3 gfawr erft sk swa
¥4 A YE-IE@E P UG Wed IW A ¥U F SRR @
qeeeR Sad HioWododo I R ARoTHoAEOL0 W grr @ T
e Ref$T & 1 4 39 30 RA 9@ gfda w@m sk Frgv-es @
Iyl @ N WRGd IfRER & gRT ReE 7 I W Saw RefEr a1
IqAE HIAMT| AT TCeHRD aH-35 & SR &1 Iooigd HYar & A
YRS g @ ford wfafed w0 2500000 B W A WRA SeRRd @ wmnh
AR O SERRd WG B O B R B B T H I g @)
FXR @ Ueel @ WE O B T wfefa @ e @ @) s

85153’ 3 8 —11—
mﬂm, (‘(T'Eﬁq’o. TFHE)
i oo bl a1 Pt 2o /T0)/
| sl afe Ard (whr)
am

14



10.

ST g dT %WEE@%{W B I-THOTHO—11 WY fravor Qe vt 40

mﬁmwﬁﬁﬂ%ﬁmﬁmlmmﬁﬁﬁﬂaé—
JHOTHO—11 TR ST IR P &) A% Ve W) ygy qe <<t ST A9 B¢ 3
mmowmoanWWnWWWmmaﬂ?ﬁ
V9 A T A WA SH BT U A dRY @ @em
ﬁmﬁaﬂ—wm%ﬁw—sg%mmﬁaaﬂwﬁfmﬁm

2.00 %oﬁaﬁmaﬁm%mwﬁ,mﬁﬁwﬁmﬁﬁﬁﬁmﬁﬁ
02 9 & MR T DIR T FT fard 2e |

Rrenfererd gwr fafed rem &= ¥ @+ =€ Ry wmr

Fﬁwaha%amas‘fwﬁaﬁmﬁrrhﬁmmmaﬁwwﬁﬁﬁw
fasa 1o uefRfa &

Wﬁmwﬁ$mmﬂaw§ﬁwwaa§aﬁ
mmma%qﬂﬁa?rﬁﬂﬁiﬁaﬁﬁaﬁs‘mw%ﬁ@’m

meﬁwmm—wﬁaﬁaﬁmﬁvﬂqw
?ﬁﬁmmaﬂa@mﬁmﬁwnmw$wﬁm$m
w0 50,000.00 P &R ¥ VAT wRT & ford <=l &y

@/ aRaET # ST B A B w e geer @ anfy

qaémmmomw,mmsﬁauﬁmmmwﬁa
ITaTerd g URA S BT U fbar R
'S 12—

-.{-3-:“. i
S et AR Rrertwerd: (Fro /wo) 2

: w?ﬂ %"74 ( m&m awd) g ot (§T g )
- 3

AT sitiT (e
waq



'Wﬂﬁ%%ﬁ%%qﬁmuﬁmmawm o o |
“‘ﬁ’““ﬁ“‘mwmmﬁmwﬁﬁﬁmﬁ

2. TS IR Aar I wraR

13. mﬁmmﬂwﬁ

. USSR T @ 8§ uga Ant a1 o v
i ford 7% v Ry gy
n 15, W@aﬂm}wmmﬁa(qﬁm)w _

3 1963 I Wefrg uq
G AR T A ~rarery m&?ﬁﬁm;mmml
) 16. W@%w%ﬁmwéaﬁm%ﬁﬁmﬁw

' |

Cai

17. Wﬁwﬁrmaaﬁﬁw—?a%ma}mi&ﬁm
I mﬁmﬁw.m.maﬁvma%mmﬁm
Wowo—uiimﬁm%?ﬁawwﬁama}m
ﬁﬁmﬁmﬁwﬂhmﬁmmﬁﬁﬁemz;a}w
ﬁﬁwsﬁw‘mzwo.eoaﬁmﬁammﬂmmm\ # ¥ 7
@ ueeT faera @) vt o1 Seofe AT SR

)

)

: Amen @-: @ -13—
Yaid %tmw: ml«aﬂ (it =« 7 ig)

) _— e

)

F P oy fclo/'tro)r
AT vt (wfrw)
Lk



18.

19.

20.

21.

22.

23.

% g
_ Pt g augT i
WW% (A TR I ) Wﬁ. aé“mlim -r(aﬁgzy

384 >

AT

::::::::

A7y 4 il )
ﬂ_“q s il Y, oo,

T T UTTAR PRADESH s

ﬁm—soa%mﬂwgﬂﬁ—gaﬂwfﬁwﬁ%qwmwmﬁvﬁ

mmwquﬁawmﬁmwmm
m%%@mwﬁ@ﬁmmmﬁwlﬁﬁ
m%m_mwﬁﬁmmmmmm
mm,wﬁuﬁaaﬂmmﬁaﬁﬁmmiﬁﬁmhﬁgﬁmma%
%Qmﬂ;mimﬁ;g;mﬁaﬂﬁml

T Wd ¥ e verf &1 fiase

& famr = anf @ 98 fbar s e ) e s

wWigpd @9 U<er &3 & IR 3 I I oy @
ﬁuﬂmﬁﬁwsa%ﬁuﬂ-so%mgﬁﬁgaﬁm?%&mmmﬁﬁa%wu;?
W99 veel e fasar s

—14—

aw oles Al

WAl 7 ) ()

&



24,

25.

26.

27

3T YR UTTAR PRADES

H
1963 & Prai-as ¥ Sy & T Reeit ot G A 2oy 343

TIN IR ©R @ W /Sgue @ R a e wRT @ Sa

mmmﬁﬁﬁmaﬁwmmﬁmmaﬁwm
! IR W BN R A o

mwmmawmmmwﬁm@ﬁwm
Hﬁﬁmml@nﬁaﬁmmiiwmmwﬁnmww

m%%ﬁﬂﬁg&mﬁwamﬂﬁm
I B T H T T TR B0 B R ARRRE A | R
ﬁmmﬁrmmﬁﬁmmwmwﬁaﬁmmaﬁ

T gfenffar B g F Bk R f TR
&\’ ﬁ/ —15—
( = y=rd gl fg)
a‘:— ooy Gﬁﬁﬁ 1 atétﬁmﬁ:g%éomo)/
st aﬁh“gﬁ (wrfrer)




3 U9 UTTAR PRADESH

AN @ woaTG% fo) Al IR AR A
1. A IEE o) ST

02AE 959845

25057 SF3702), 207 THo

31 25537 %ﬂ% QG 20 y

® SuRefy # Rrenfarerd, afer grr evamRa—

"ﬂlt ﬂ'l‘égb (eh mqn%ﬁ
;36“5_1595\’ qlql‘[)vL

%&%ﬁ%ﬂd@&% W«m 9h

}
(\,5,(,, (Ha‘q fHe) W s

\ oo A ¢ o frrferert (o/To)/
3 sardt st (@)
LIk



yiee e 52 387 hnp,;mgmp.gov.in/igrsupfshowﬂndonke@&ha

HrirEer We: 202000874003881

e P :
2087w el i (g TaanetigyRRp, S o .Q"‘ .
“B,

g v . - — : R
'ﬁ‘l"l 5 /EJM‘I‘I“"SNH

uﬂmw ﬁ%ﬂkxﬁn‘aﬁﬁ@%ow Aoy E - 0 ST Y - 696900 WfAfATIHOT 'I"‘ '

ROV X ¥ )

-
R = L
G it .
il | &

P21 001 da |
- L ’
ah2030 ¢ "j
m;"lﬂl:év‘??bm .“

*04! Ve !2

o s e,
g o e R

TqAATY ;. SR
foramady, & agar A @ 5y Aghan Wf?})

¥ TF AW §W Frdwg ¥ RarE 15/12/2020 T 01:27:56 PM @S

o ¥ Qv e
Ciee %
AN
.‘3"\
AR
/ 3 X
~, . '_?
'] J v -W
\ s #
§ k. P
G '
" P
\.‘f‘ v 3

15/12/2020

[ 4 & & 0N &

4
N

ﬁ"—-—-*’—-!—-’—-’.—

[ W U [ e— -

Py -

W el e

: W



MALPUR RING ROAD POLICE CHAWKI NEW HAIDERGANJ DUBAGGA

388

KAVITA NURSERY

Contact No: 9794060762
GSTIN/UIN : 09AIRPL7794F2ZE

84

TAX INVOICE

Details of Receiver | Billed to :

Invoice Details

Name : Sangram Singh

Invoice No : 10151

Address : Pahra, Kabrai, Mahoba, Mahoba, GSTIN:
09GEUPS8088L1ZY

Invoice Date : 19/07/2024

Phone

State : Uttar Pradesh | State Code : 09

SNo. Item Name HSN Qty Rate Total Amount
1 |UK Lipis 6*6 Poly Bag 1700/10.00 17000.00
Tax Invoice Amount in Words Total Amount : 17000.00
Seventeen Thousand Rupees zero Paise Only Discount : 0.00% Rs.0
Freight : 0.00
Final Amount : 17000.00
Paid Amount : 0.00
Bank Details :
Bank Account Number : 50200076621741
Bank Branch IFSC : HDFC0000078 GST Payable on Reverse Charge | 0.00

Terms and Condition :

. Certified that the particulars given above are true and Correct

For KAVITA NURSERY
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Annexure- Il

-"1;“{_+ ;:; GPS Map Camera 3

{ % frea=, 3w wder, India
- O ‘ 895P+425, post, e, ¥ war 210001, India
. Lat25.30821°
T899/ | Long 80.385026°
#iGoogle & 21/07/24 05:01 PM GMT +05:30
AT ; T D D, e D

) GPS Map Camera
firas, I w2y, India
895P+425, post, fika=, 3= W& 210001, India
Lat 25.30821°
Long 80.385026°
21/07/24 05:01 PM GMT +05:30




ﬁ GPS Map Camera
Girwan, Uttar Pradesh, India
Unnamed Road, Girwan, Uttar Pradesh 210001, India
Lat 25.310258°
Long 80.382792°
| 20/07/24 11:59 AM GMT +05:30

& ﬁ GPS Map Camera

Girwan, Uttar Pradesh, India

Unnamed Road, Girwan, Uttar Pradesh 210001, India
Lat 25.310273°

Long 80.382774°

20/07/24 11:69 AM GMT +05:30




Girwan, Uttar Pradesh, India

Unnamed Road, Girwan, Uttar Pradesh 210001, India
Lat 25.310214°

Long 80.382572°

19/07/24 05:31 PM GMT +05:30

391

r@; GPS Map Camera

Girwan, Uttar Pradesh, India

Unnamed Road, Girwan, Uttar Pradesh 210001, India
Lat 25.310214°

Long 80.382572°

19/07/24 05:31 PM GMT +05:30

Annexure- IV

u GPS Map Camera

87
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Annexure- IV

i L) GPS Map Camera

% Girwan, Uttar Pradesh, India
% 895P+V4Q, Girwan, Uttar Pradesh 210001, India
= Lat 25.309836°
Long 80.383495°
' 20/07/24 11:45 AM GMT +05:30
- ’:“,“ o ar 4 <9 . - = " o

i Girwan, Uttar Pradesh, India
Unnamed Road, Girwan, Uttar Pradesh 210001, India
| Lat 25.309829°
% Long 80.383479°

} 20/07/24 11:45 AM GMT +05:30
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‘-’;“?;é Uttar Pradesh Pollution Control Board

“’:;erm Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
170041/UPPCB/Banda(UPPCBRO)/CTO/both/ BANDA/2022 Date: 16/12/2022
To,
M/s
SHRI SANGRAM SINGH
GATA No. 1876, KHAND No. 01, AREA 2.02 Hac. Vill. GIRWA, Teh. Application Id-
NARAINI, BANDA, 210129 18645455

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI SANGRAM SINGH located at GATA No. 1876, KHAND No. 01,
AREA 2.02 Hac. Vill. GIRWA, Teh. NARAINI, BANDA, 210129. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA SHRI SANGRAM SINGH granted for the period from 16/12/2022 to 31/12/2026 and valid
for manufacturing of following products.

S Product Quantity Unit

No

1 Granite 20200 Cubic Meters/Year
Khanda/Gitti/Boulder

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.0 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Granite
Khanda/Gitt
i/Boulder.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Granite Khanda/Gitti/Boulder - 20200 Cu Meter/Year by opencast
and semi mechanized mining in 2.02 hectare leased area at GATA No. 1876, KHAND No. 01, AREA 2.02
Hac. Vill. GIRWA, Teh. NARAINI, BANDA.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC reference no. 239/Parya/SEIAA/5518-
4782/2019, Dated— 11.08.2020 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Granite Khanda/Gitti/Boulder.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Granite Khanda/Gitti/Boulder shall be covered by canvas
sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Granite Khanda/Gitti/Boulder collected could be dry
condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

Order' RAJ EN DRA Digitally signed by RAJENDRA
SINGH
S I NG H Dg;?;éoﬂj 2.16 19:29:42
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on
quarterly basis. Digitally signed by RAJENDRA

RAJENDRA SINGH sineH

Date: 2022.12.16 19:30:00 +05'30"

Chief Environmental Officer (circle-2)
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Govt. of India
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Ministry of Labour & Employment
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e Directorate-General of Mines Safety
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221002 Varanasi, Date:

19/04/2022

[NO: 303005|NZ|Varanasi Region|Perm|2022[236538
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(3T Ho 1876 (WUS Ho-01, THAT-2.02 §o),

e arA-vgw, agdie @ fSer-AgeT (3ear w&2n)|
HH qgdT Ho/LIN: 2202250163

fA%T: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of

Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Girwan Granite
Mine (Gata No. 1876, Khand No.-01, Area- 2.02 Hect.) belonging to Shri Sangram Singh.

Agled,

Please refer to your online application ID: 236538 dated 13/01/2022 on the above subject, enclosing therewith
Surface Plan No. FMEC/SDMC/88-2021, dated 17/10/2021 and Director of Geology & Mining, Govt. of UP’s
letter No 2903/MP/16 dated 28/03/2019 approving Mining Plan under UP Minor Minerals (Development) Rules
1963.

The matter has been considered in light of information furnished by you in your application and accompanying
plans. By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General
of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by virtue of the
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines
Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Moving
Machineries (HEMM) without deep hole drilling & blasting at Girwan Granite Mine (Gata No. 1876,
Khand No.-01, Area- 2.02 Hect.) belonging to Shri Sangram Singh by deployment of Heavy Earth Moving
Machineries (HEMM) in the area bounded and marked by points A, B, C, D & A, as shown on the

hnps:#apprwal-permission-dgm,gov_ianerrnissa'unExemptionRaaxa!ioanEREmailConespondenceﬂnboﬂq:anOdel.cAgthe7k3W13w%3d%3u 113
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enclosed Surface Plan No. FMEC/SDMC/88-2021, dated 17/10/2021, subject to the following conditions strictly
being complied with:

1.0 GENERAL

1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of the
Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of
machinery shall be strictly complied with.

1.2 No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission for
the purpose under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961.

1.3 No blasting shall be conducted in the mine within the danger zone of 300 m from any permanent
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A)(c)&
(1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole
if the blasting is done with delay detonators or other means and there is delay of at least half a second between
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such
structures is less than 100 m, irrespective of the amount of the charge, no blasting shall be done except with a
permission obtained from this Directorate for the purpose.

1.4 No ANFO explosive shall be used without obtaining permission for preparation of ANFO explosive
from the licensing authority under the Indian Explosive Act and prior permission from this directorate under
Regulation 155(1) and 162 (5) of the Metalliferous Mines Regulations, 1961 in the mine.

1.5 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting incharge
has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, drop bar
barrier shall be provided on both side of such road at a distance of 300m from the place of firing of shots in the

proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall not
be allowed to pass on the siad road during blasting and till the time all clear after blasting is obtained.

1.6 Blasting shall be conducted only after ensuring that persons including blaster within 500 m radial distance
from place of firing of shot holes have taken proper shelter. The persons/employees of thenearby mines, crushers
and structures belonging or not belonging to owner lying within 500m radial distance shall also been withdrawn

outside danger zone or removed to proper blasting shelter.

1.7 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of
public authority concerned, if any, against the dangers to those properties or injury to them or other persons
arising out of operations conducted under this permission.

1.8 Standard operating procedures for loading, transportation, breaking of stone boulders, drilling & blasting
using excavators, tippers, Rock Breakers and drilling machines shall be framed by manager and same shall be

implemented in the mine.
1.9 No work shall be carried out in the mine beyond daylight hours.

1.10 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings
to divert rain water from flowing into the mine.

1.11 No working shall be made in any spot lying within horizontal distance of 15 m from either bank of the
Canal or any stream, Nallah, etc. without obtaining permission in writing from this Directorate under Regulation
127 of the Metalliferous Mines Regulations, 1961.Adequate protection against inrush of Nallah water in the
mine shall be provided and maintained.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox?q=nyL09dvLcAgbtXe7k3WI3w%3d%3d 213
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1.12 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface
area of the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced.

1.13 Travelling roads for manual work persons and light motor vehicle road separate from the haul roads
shall be provided in the mine.

1.14  This Directorate shall be informed as soon as the mining operations are commenced in accordance this
condition governing and intimation about temporary discontinuance or completion of mining operations shall
also be sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKINGS:
2.1  Height and Width of Benches

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal
or 6.0 m whichever is less.

2.1.2 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on the
bench, or (iii) the height of the bench, whichever is more.

2.1.3 The slope of the benches formed to work the mine shall not exceed 60° from horizontal.

2.1.4 When persons are employed within 10 m of the working face, adequate precautions shall be taken to
ensure their safety by dressing the sides of the bench.

2.1.5 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.

2.2  ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition.

2.2.2  Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way
traffic.

2.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m” plying on
that road.

2.2.4 Definite tun-outs, crossing points, and waiting points shall be designated and demarcated by proper sign
boards for the guidance of drivers.

225  All comers and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and kept
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, as
fixed by the manager.

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners
and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m” plying on
that road. The lanes shall be separated by a strong divider for up and down traffic.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox?q=nyL08dvLcAgbtXe7k3WI3w%3d%3d 313
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2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at any place
and gradient of ramps over a distance of 10m shall not be steeper than | in 10.

2.2.8  Where any part of the road exists above the level of the surrounding area, a strong parapet wall or
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than
the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to
prevent any out of control vehicle getting off the road and rolling down.

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings,
curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be
provided to help the drivers to keep the trucks/tippers on the track.

2.3  SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the
manager in writing,

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m
of any other public structure like roads, railways, etc.

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being
deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained
by artificial means at an angle in excess of its natural angle of repose.

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other
public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the
management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching the
spoil bank.

2.3.3  No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be
displayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings
shall be kept fenced in accordance with DGMS Circular No 11of 1959.

3.0 SUPERVISION

3.1(a) A _person, possessing at least a Second Class Mine Manager’s Certificate of competency and duly
authorised under Regulation 34(6)_of the Metalliferous Mines Regulations 1961, shall be appointed as the
manager of the mine to look after HEMM operation.

(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine.
Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager
with aforesaid qualification.

(c) The manager shall not be appointed in any other mine in any capacity whatsoever.

3.2  Adequate number of supervisors including duly qualified mine foremen and mining mates shall be
appointed to assist the manager and during maintenance shift the working shall be placed under the charge
of a Engineer. The Manager, engineer, mine foremen, and mining mate(s) shall be responsible to see that all
work in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made
there-under. They shall also supervise transport and loading operations being done by the contractor(s), if any.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox?q=nyL09dvLcAgbtXe7k3WI3w%3d%3d 4/13
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3.3 The aggregate horse power of the machinery used in such opencast workings of the mine s:hall not exceed
500, including not more than two excavators with total horse power not exceeding 200 and equipment attached
thereto.

3.4  The Manager and the Mine Foremen appointed if any shall in particular —

(a) make frequent inspections of the areas placed under his charge, check any unsafe conditi_ons.:r practices in
operations being conducted, and shall ensure that all operations are conducted in a safe and efficient manner,

(b) not allow any person to work or allow any HEMM to be deployed above or under any overhanging
edges or places where there is indication of impending slide, until such danger has been removed,

(c) ensure that every person engaged in dressing operations on benches or req_uired to work at height is
provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

(d) ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower
bench,

(e) ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are
properly maintained,

) frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice” for
prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles,
dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all.

(2) ensure compliance of stipulations of conditions governing grant of this permission and other provisions
of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may be applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any,
shall be placed under the charge of an engineer to ensure their adequate inspection, examination, and
maintenance in a safe working order.

3.6  The engineer/competent person(s) appointed shall —

(a) inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working
order.

(b) not allow any machine, equipment to be used, if it is found defective.
(c) ensure that every machine/equipment is used in a safe and efficient manner

(d) ensure that each operation/activity concerning repair, maintenance and operation of machinery/equipment is
carried on in a safe and efficient manner.

3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code
specifying duties and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates, Engineer(s),
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect
him, in a language understood by them.

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to
ensure that all persons working in the mine, and those working on machines/ equipments etc. work as per the
code and all machines and equipments etc. are installed, operated and maintained in safe working condition.

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES
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4.1(a) A code of practice for inspection, examination and repair of all machines and equipmclnt shall bp drawn
up by the Engineer in consultation with the Manager and implemented. The code of in.structtons furnished by
the manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for
each type of machinery and vehicle shall be strictly followed.

(b)  Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the
commencement of every shift and shall be maintained in good and safe working condition. The engineer or
mechanic or foreman or other authorized competent persons shall personally inspect and test every machine
&vehicle paying special attention to the following details -

i. that the brakes and horn or other warning devices are in working order,

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light
hours.

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system,
horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and
other safety devices prescribed by the manufacturer and circulars issued by DGMS.

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is
satisfied that it is mechanically sound and in efficient working order.

(c) A record of examination and maintenance carried out in accordance with the above shall be maintained in
a bound paged register, which shall be signed by the competent person or engineer.

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed.

(b) A report of every maintenance made under clause (a) shall be recorded in a bound paged book kept for the
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the
Engineer.

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said
machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

44  Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position;
“Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected.

4.5  All repairs to a machine shall be done at a location which provides a safe place for the persons engaged
on repairs.

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion
every machine shall be shut down, and positive means taken to prevent its operation, before any repair, ’
maintenance or lubrication is undertaken on it.

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or
Jacks shall be substantially blocked or cribbed, before men are permitted to work underneath or between the
same.

5.0 DRILLING OF HOLES FOR BLASTING

- | All dril.ls shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
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drill'ing operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on.

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain

in place before the machine is put in operation.

Every drill shall be placed under the charge of a competent person for its operation, duly authorised in

53

‘writing by the manager, herein called the 'Operator’.

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself
that-

(a) all hose connections are in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional

(c) persons keep clear of the drill and drill stem while the drill is in motion;
(d) persons do not work under suspended tools when tools are removed from the holes
(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto

the hole.
5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position
of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by

the drillers.
5.6  No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a
thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that the

drill rod may strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has
failed to reveal presence of explosives.

Drilling and charging of holes shall not be carried out in the same area at the same time.

5.8

5.9  Drilling operations shall not be carried on simultaneously on two benches, at places directly one above
the other.

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient warning

6.1
t belt of a type

devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and sea
prescribed by the manufacturer at operator’s seat. '
6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic

hoses and fire-resistant sleeves/conduits housing cables/wires, turb
_ A o-charger guard, vent
hydraulic tanks, and a baffle plate between hot zone and cold zone. e e e

6.3 Every shovel/pay-loader/dozer shall be so desi
3 | { gned as to afford the operator clear and uni
vision all around and shall be provided with retracting ladder, and suitable portablpe fire extingru?;herl';nmtempted

:& iq e pI:th (:g;r:::)o:l;se Z:t;i‘:tg:aﬂg]:i nfg!ﬁ:ﬂl\;i ;ha:l be well designed and substantially built so as to ensure
eat, dust, ; i i
the operator in the event of roll-over or overturning oflll-‘ljés:df\:f B e
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6.5  Every shovel, P%Y'loa_d}?l', and dozer shall be placed under the charge of a competent person for its
operation, duly authorised in writing by the manager, herein called the 'Operator’.

6.6_(3) Th[e Operator shall not take out the machine for work nor shall he work the machine, unless he is
satisfied of its safe working order.

(b)  The operator shall keep the cab window clean so as to ensure clear vision at all times.

The operator shall not operate the machine when persons in proximity may be endangered.

(c)
(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. HF
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is
protected by a substantially strong cover.

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose
tools, grease containers or other materials that might fall or give rise to tripping hazard.

6.8  Before leaving the machine, the operator shall lower the bucket to the ground.

6.9  No person other than the operator or his helper so authorised in writing by the manager, shall ride on a
shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person

to ride on the machine.

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.

6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.

6.12  When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks
or poles as to distribute the load of the machine over larger area and prevent its toppling.

6.13  If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range

of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other.

7.0  DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS

7.1  Every truck/tipper shall be provided with following safety features:

(a) efficient fail-safe service brake, and a parking brake,

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event of failure

of service brake,

(¢) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down-

gradient travel,

prescribed by the manufacturer for driver, and separate

(d) proper seat equipped with seat belts of a type
s) other than operator/driver, if such person(s) authorised

seat(s), also duly equipped with seat belts, for person(
to ride in the truck/tipper,

(e) asubstantially strong cabin guard extension over the driver ’sloperator’s cabin
(f) alarm or an indicator to warn the operator that th truckipper/dumper body is sill i lifed position

(8) rear view mirrors of adequate size on either side of the vehicle
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h) blind-s i i ;
(h) pot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper,

(i) e_mtorrlanczlill): operated audio-visual alarm of an approved type which gets switched on no sooner the gear
lever is shifted in “reverse” position:

() efficient horn & side indicator lights;

;k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-light
ours,

(1) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s
running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in

operational area of other trucks/tippers,

(m) retro reflective reflectors on all sides,

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager,

(o) propeller shaft guard,
(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires,
(q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of persons

attending the dumper/tipper/truck whilst its engine is running,

(r)  mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect
operator from head on and head to tail collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than
5dB(A) above the surrounding noise level.

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein
called the 'operator/driver'.

7.4 No person other than the driver or the manager or any person authorised in writing by the manager shall
ride on a truck/tipper.

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel & water
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the

following details :

(i)  that all brakes, speed retarder, and steering system are in proper working order;

(ii) that proper seat and seat belt is provided on driver’s/operator’s seat

(iii) that all safety features and warning devices are in working order;

(iv) that rear view mirrors are provided;

(v) that all lights are in working order, if the vehicle is required to work after day-light hours.

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order,

(c) He shall wear the seat belt before starting the vehicle and shall also énsure that other person(s), if so
authorised to ride the vehicle, are properly seated and also wear safety belts. ’
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(d)  The driver shall keep the cab window clean SO as to ensure clear vision at all times.
(e) The driver shall ensure that parking brake is on, before stopping the engine.

() The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate
downhill gradients in low gear and apply retard brakes so that minimum of braking is required.

(2) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without
exc?edmg the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound
audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received a
proper audible signal in reply.

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and
shall not attempt to pass the excavator until he has received a proper signal in reply.

(i) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the
vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded
trucks, tippers or dumpers shall not be reversed on gradients.

() The driver shall not drive ‘nose to tail’ particularly behind a vehicle with twin rear wheels from which a
stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

(k) He shall sound audible warning while approaching blind corners or any other points where person may
walk in front unexpectedly.

()] The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to
project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front
or rear is indicated by the red flag during day and a red light after day-light hours.

(m)  The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more
than the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the
board/cabin platform of a running truck/tipper.

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion,
material is dumped.

77 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all
trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings and on

truck/dumpers roads.

7.8 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s) which shall
be on level ground and away from working area of other mobile equipment. The truck or tipper shall not be
parked at a place where it cannot be observed.

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a
raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism shall
not be depended upon to hold the body of the truck/tipper in a raised position.

7.10  No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading
and unloading points and turning points.

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road
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COﬂSUUCﬁO_ﬂ etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate
places/sections.

80 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by an
independent agency.

82 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise
in this regard once at least every year and record thereof shall be kept maintained.

8.3  Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by
an agency having expertise in this regard once at least every year, and record thereof shall be kept maintained.

8.4  All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be
subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an
agency having expertise in this regard, and record thereof shall be kept maintained.

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting
either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and
shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept
maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and
countersigned by the engineer.

9.0 TESTING OF BRAKES

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two
weeks, in a manner as indicated below:(a) SERVICE BRAKE TEST : The brake shall be tested as
specified by the manufacturer of the vehicle or on a specified gradient and speed when the vehicle is fully
loaded. The vehicle should stop within a distance as specified by the OEM when the brake is applied, which
shall be obtained from the manufacturer of the vehicle.

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at
least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is

permitted to ply.

9.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager. In case any defect in braking system is observed in any
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be kept
maintained.

9.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service
brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical
Circular Nos.36/1972, 03/1981 and 04/2012 i.e Serice brake, Retard brake, parking brake and steering shall be
tested with accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively.

10.0 PROTECTIVE EQUIPMENT

10.1 Evell-y person working in the mine shall be provided with, and shall use, a helmet, protective, Footwear.
fluorescent jacket, dust masks, goggles and ear plugs/earmuffs of a type approved by the Chief Inspector of
Mines.

10.2 E\teq_r person perm itted to work on height or at any place having inclination of 45 degrees or more, from
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a ty ,e
possessing valid BIS licence and approved by the Chief Inspector of Mines. p
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11.0 PRECAUTIONS AGAINST DUST

11.1 ~ Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM, trucks and tippers operate.

112 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on.

11.3 Truck mounted drill machines design for tube well drilling for sources of water shall _nclat be used. Only
proper type of Blast Hole Drill Machine, specially designed for mining purpose having wet drilling arrangement,
shall be used.

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1  No electrically operated machine, equipment or accessory shall be energised, commissi:arfed and usled
without prior approval of the competent authority under the relevant provisions of Central Electricity Authority
(Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0 GENERAL

13.1  Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive
noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.

13.2  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such
vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also
be checked for eliminating the possibility of unlicensed persons driving the vehicle.

133 Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision.
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to
contractors entering the mine premises shall be explained the salient provisions of “Traffic Rules”.

134 No manual workers shall be employed on any bench and on the next lower bench where HEMM is
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches

conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations
1961. ?

13.5  Stipulations of circulars applicable for surface & opencast workings issued and which may

be i
Director General of Mines Safety from time to time shall be complied with. issued by

14.0  Please note that this permission is subject to the following additional conditions:

14.1 In the event of any change in the circumstances connected with this
likely to endanger the life of persons employed in the mine or the mine, the
permission has been granted shall be stopped forthwith and intimation thereof
The said mining operation shall not be resumed without express and fresh
Directorate.

Pepnissionfexemption which is
mining operations for which this
shall be sent to this Directorate.
permission in writing from this

142 If at any time any one of the conditions, subject to which this

7 ) ; X s permission/exemption has been granted. ;
violated or not complied with, this permission/exempti SN, 1s
i e p p mption shall be deemed to have been revoked with immediate
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143  This permission/exemption may be amended or withdrawn at any time if considered necessary in the

interest of.sz.lfety and is bei_ng issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to any
other provisions of law which may be or may become applicable at any time.

144  This Directorate shall .be informed as soon as the mining operations are commenced in accordance with
the above permission/exemption. Intimation about completion of the mining operations should also be sent
promptly and in any case not later than one month thereof.

15.0 !Jnless ren-eWed, this permission/relaxation shall remain valid for a period 05(Five) years from the
date of issue of this letter or validity of lease period whichever is earlier.

our Faithfully

e

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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